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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH,
PUNE AT PUNE
ORIGINAL APPLICTION NO. 187 OF 2023
In The Matter Of: -
Mr. Vijay Vilas Dighe
R/at: 269/A, Near Shanbag School .
Daulatnagar, Karanje Peth,
Tal., Dist., Satara- 415002

Mob: 9881379881

s Email: vijaydighe83@gamil.com = .ceiid Applicant
S\ N
A * N
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4 .:\l \._\ !5}\‘ VS.
- %\})\/ : f-'i.,j Yashraj Marriage Hall & Multipurpose Hall
»\" o> /)
W €% /4 7 Through its Owners
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S VEL NS/
M1 . Mr. Digambar nuam irds
i a. Mr. D bar Ha nnt Kirdat

b. Mr. Datta Digambar Kirdat

¢. Mr. Shankar Digambar Kirdat
R/at : 269/A. Near Shanbag School ,
Daulatnagar, Karanje Peth,

Tal.. Dist., Satara- 415002
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District Collector, Satara
Add: Near LIC building,
Pawai Naka, Satara -415001

Maharashtra Pollution Control Board

Add: New Administrative building, /% E
D /O
2™ Floor. Behind S.T. Stand. “Op
| 5‘4‘4 @
Sadarbazar . Satara-415001. :

Chief executive Officer

(Satara Nagarpalika Satara)

Satara. Municipal Council Satra

Rajpath Road, Kesarkar Path,

Satara- 415001

State Government Of Maharashtra

Ministry of Environment and forest Through its secretary
Add: New Administrative Building,

15" Floor, Madam Cama Road, Mantralaya, Mumbai
Central Pollution Control Board

Ministry of Environment, forest and Climate Change,
Government of India

Add: Parivesh Bhawan, East Arjun Nagar, Delhi
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7. Senior Police Inspector
Add: Shahupuri Police Station, 38 Rangoli Colony,
I[TI Road, Shaupuri, Satara -415002
8. Superintendent of Police
Khalcha Rasta Malhar Peth, Satara-415002
....... Respondent(s)
INDEX
Sr. No. | Particulars Pg No.

L Reply on behalf of the Respondent No.1 along with Affidavit. 197-217

Shivraj Dhanwade, Aarti D. Bhonsle. Prasad Joshi.

Prajakta Sahotre

ADVOCATES

001, Mithila Apartment,

Model Colony, Mitra Nagar,

Pune - 411016

Date: Mb: 9922990869

Place: Pune aartidbhonsleofficiali@email com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH,
PUNE AT PUNE
ORIGINAL APPLICTION NO. 187 OF 2023
In The Matter Of_': -

Mr. Vijay Vilas Dighe ... Applicant

Vs
Yashraj Marriage Hall & Multipurpose Hall

R e Respondent(s)

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO. 1
TO,
THE HON'BLE CHAIRPERSON
AND THE OTHER HON’BLE MEMBERS,

OF THE NATIONAL GREEN TRIBUNAL

It is Most Respectfully submitted on behalf of the Respondent No 1 that:

1. The Applicant has filed the present application bearing no. 187/2023 before

this Honble Tribunal praying for reliefs against the Noise pollution caused
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due to the illegal activity and operations of the Respondent no.1. That the
present matter was listed before this Honble court on 04/12/2023 wherein
this Hon’ble Tribunal was pleased to call for a report on a matter in issue in
the present application from the joint committee comprising one member
each from:

a) The District collector, Satara,

b) The Chief Executive Officer, Satara Nagarpalika, Satara;

¢) The Maharashtra State Pollution Control Board, (MSPCB)
The District Collector, Satara was to be the Nodal agency for coordination
and logistics support.
The committee was directed to visit the site and submit a factual and action
taken report within one month of uploading of the order dated 04/12/2023
on the following points :-

i. As to whether the area in question needs to be declared as a
Silence Zone because of the school being located less than 100
mts. from the Marriage Hall in question or not?

ii. How big is the marriage hall, as to whether the same falls in
Group-A or Group B category as per MPCB Circular?

iii.  Whether the same would-be requiring Consent to Operate?

That the matter was pending admission till the next date of hearing.

Further on the next date of hearing, on 05/02/2024, the Hon’ble tribunal
was pleased to admit the said matter and take on record the report of the
joint committee which was constituted by the previous order dated
04/12/2023.

The report dated 05/02/2024 stated that the Satara Nagar Parishad vide
letter dated 01/01/2024 had declared the area within 100 mtrs of KSD
Shanbaugh School as silent zone and stated that the marriage hall is located

within 100 mtrs from the school. Further as per the guidelines of CPCB
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dated September 2020, all marriage halls are required to obtain consent to

establish and operate to be issued by the Respondent no. 3. This Hon’ble

tribunal was pleased to observe that there is ambiguity on the point that

where is the provision which prohibits setting up of a marriage hall in silent

zone.

. Subsequently the notice was received by the Respondent no. 1 and the /—
Respondent no. 1 is hereto filing his reply to the original application no.. ﬂp“ ry

DB
187/2023 as well as to the joint committee report constituted by th!s& *‘—}5%,33?9
Q\ -
; [ O
Hon’ble Tribunal. Sa 5“%%:‘
¥ l\ :-\\X‘..\\O'ﬁ&.
. At the outset, all the contentions, allegations and statements made by n’v' . o qaib'@\%ﬁ.
o ek
Applicant in the present Application are denied and nothing therein shall b ('(fr}:x:;\"ﬁ/e
ey

deemed to be admitted by the Respondent No. 1, by reason of non-traverse
or otherwise, unless specifically admitted herein.

. All the allegation, statements and contentions raised by the Applicant in the
present application are false, frivolous and baseless. It is further submitted
that the Applicant in the present Application has suppressed material facts
from this Hon’ble Tribunal with an intention to deceive this Hon’ble
Tribunal, to seek favorable orders. Vide the present reply. the Respondent
No. | is bringing on record material facts and circumstances, which have
been intentionally suppressed by the Applicant, and are necessary for the
adjudication of the present Application.

. That The Respondent No. 1 is a proprietary concern registered in the name
of one Digambar Hanumant Kirdat who is operating a multipurpose hall
located at the address stated in the cause title and has been in operation
since 2016. The said premises was originally registered under sec 131 of
the Bombay Police Act, 1951 as an eating house bearing registration
number 1/2016. That the Respondent no. 1 was originally operating as a

small scale restaurant however looking to the financial and commercial
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aspects after 2017. the Respondent no. 1 started operations as a
multipurpose hall. It is pertinent to note that as such since then. the
Respondent no. 1 is not operating daily, and is functional only as per
bookings from time to time. That the residence of the present applicant is

directly adjacent to the Respondent no. 1. (Hereto marked and annexed is

the copy of License and permission of the Respondent no. 1at Serial no.

1

. It is further submitted that the Applicant has not come before this Hon’ble

Tribunal with clean hands. That the Applicant’s home was adjacent to the
Respondent No.1 hall, however the Applicant is a loan defaulter of Karad
Urban Cooperative bank and due to the said loan default, the bank had duly
taken possession of the house of the Applicant vide order of the District
Collector dated 31/03/2021. That the bank being a lawful creditor of the
Applicant thereafter took necessary action under sec 14 of Securitization
and Reconstruction Financial assets and Enforcement Act,2002 and- had
seized the house of the Applicant. It is submitted that the Applicant had
thereafter illegally entered upon and taken repossession of the residence
mentioned in the cause title and even today despite lawful proceedings
being pending against him continues in illegal possession thereof. That
since the relatives of the Respondent no. 1 assisted the bank officers during
the proceedings for taking possession of the premises of the Applicant, the
applicant is holding grudges against Mr. Digambar Kirdat and his son Mr.
Datta Kirdat and therefore he is constantly making false complaints and

allegations against the Respondent No. 1.

. That the Respondent No. 1 had applied under RTI act vide Application

dated 17/07/2022 and asked for copies of all the Complaints given by the
Applicant at Shahupuri Police Station, Satara along with the copy of

statements given by KSD Shanbaugh School officials and neighbors of
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Respondent no. 1. As per the documents received under RTI and
statements of the people from the vicinity dated 6/05/2022 & 11/05/2022
recorded by the Shahupuri Police Station, Mr. Amit Krishan Ughade,
Chandrakant Balkrushna Kirdat, and Mr. Suraj Dhondiram Hande had

confirmed that the Respondent No. 1 has not indulged into any activity

which creates noise or air pollution in any manner. That the Police had /i;fi;’
"/ ".‘_, |

recorded the statement of the principal of KSD Shanbaugh School also, ‘C}/
P of L8

"~

Oy

wherein the Principal has also confirmed that the school does not have any | ¥ . &J
N
Ve

issues with the activities of the Respondent no. 1. That it is pertinent to notg, -
Y :

<

that no one from the vicinity nor the KSD Shanbaugh school authorities has N OVERN
lodged any complaint against the Respondent no. 1. That therefore it is =

clear that the said application is filed out of revenge and the application
does not hold any water. (Hereto marked and annexed is the copy the

RTI reply dated 17/08/2022 at Serial no. 2)

10. That the contents of para no. 1 of the Application are totally false and
baseless and are hence denied by the Respondent No. 1. That the Applicant
is misleading this Hon’ble court by stating fabricated and false facts. That
the Respondent no. 1 had made necessary applications for permissions for
renewal of permissions under the Bombay Police Act from time to time.
However, the requirement of said permission for eating house was scrapped
vide Notification issued by the District Collector of Satara dated
29/08/2016. It is true that the Respondent No. 1 owns ‘Hotel Yashraj’
Multipurpose Hall, however it is not true that the Respondent no. 1 is
running his business in illegal manner. That the Respondent No 1 had
obtained the required permissions and Licenses from the food department
to run small scale eatery business. That vide circular dated 24/11/2016. in
pursuance of the Hon’ble NGT(WZ) OA/53/2015 filed by Vivek Sheshrao

Dhakne vs Maharashtra Tourism Development Corporation, wherein this
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Hon’ble court was dealing with the noise and other pollution issues caused
by marriage halls/ laws/ club houses activity in nearby area to human
habitation. In its 166™ meeting. the MPCB has resolved the consent regime
and guidelines whereby the MPCB had divided spaces based on area and
gathering capacity of persons and stated that marriage hall spread over less
than 1 Acre and gathering capacity of less than 1000 persons is categorized
in Group- B and does not fall under the purview of consent management
regime. That the MPCB report also agrees that the Respondent no. 1 falls
under the Group- B and hence does not fall under the purview of Consent
management regime as per circular dated 24/11/2016. (Herero marked
and annexed is the copy of MPCB Circular dated 24/11/2016 at Serial
no. 3)

11.That vide the order dated 19/09/2019, while dealing with OA no. 400/2017

titled as Westend Green Farms Society vs UOI & Ors, the Hon’ble NGT
directed the CPCB to frame the guidelines as indicative of minimum norms
for being followed throughout India in the interest of protection of
environment and public health. Accordingly. mechanism/guidelines were
prepared by CPCB and submitted to Hon’ble NGT. The Hon’ble Court
directed all the states/UTs to implement the CPCB guidelines. That
therefore as per the said order, the guidelines dated 04/02/2021, all hotels
and restaurants shall, within one year from the date of notification of the
rules and in partnership with the local body ensure that they shall provide
necessary provisions for air, water and noise pollution and solid waste
management as enumerated in the said guidelines. That the Respondent no.
1 being a responsible citizen has always acted as per the rules and
regulations of Central and State government. That the Respondent no. 1 has
not violated any regulation or guidelines of the noise pollution rules. That

the quality and scale of noise arising due to business of the Respondent no.
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1 is well within the standards of the guidelines issued by MPCB. (Hereto
marked and annexed is the copy of License of the Respondent No. 1 as

eating house and Guidelines issued by CPCB dated 04/02/2021 at Serial

no. 4)

12. In pursuance of the CPCB guidelines the Respondent no 1 accordingly pa—

approached the Respondent no. 3on 14/02/2024 for the necessary consent!;;-fi'“‘_*!:/,

to operate. Along with the said application the Respondent no. 1 also ‘f':/ :?’5‘
submitted a Detailed Pollution Control System Sewage Treatment Plant for ;
the Respondent no. 1, which is duly followed by the Respondent no. 1. That

the Respondent No.l manages the sewage created out of his business

activities as per the said plan. That as the Respondent no.1 do not undertake
any manufacturing business activity, the sewage created from the business
is domestic in nature. Also the Respondent no. 1 seggregates the food and
other waste into wet and dry categories and disposes off the same in
accordance with the established procedure for disposal formulated by the
Satara Nagar Parishad through the waste management truck. It is submitted
that the gathering capacity of the Respondent no. 1 being less than 500
people, the waste generated is of a much smaller scale and ahs yet not
required any independent disposal system. It is further submitted that the
washrooms in the premises of the Respondent no. 1 are cleaned regularly
by the staff of the Respondent no.1 and the drainage system of the premises
is also maintained and cleaned on regular basis by the Respondent no. 1.

(Hereto marked and annexed is the copv of Detailed Pollution Control

System Sewage Treatment Plant for the Respondent no. 1 along with
the application dated 14/02/2024 at Serial no. 5 and photos of the

sewage management system at Serial No. 6)

13.That the contents of para no. 2 of the Application are totally false and

baseless and are hence denied by the Respondent No. 1. That it is true that
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District collector has declared the land of the Respondent no. 1 as non-
agriculture. In accordance therewith on 04/02/2016 the Applicant had
applied and received permission from the District Collector for building
sanctions and has accordingly proceeded to construct the multipurpose hall.
Moreover, if the Applicant wishes to challenge the NA orders ete, the
appropriate forum for the same is not this Honble Tribunal at all. (Hereto

marked and annexed is the copy of order of District collector and

Permission and Building Construction Sanctioned no. 7)

14.That the contents of para no. 3 of the Application are totally false and

baseless and are hence denied by the Respondent No. 1. That the

Respondent no.1 is employing only 4 persons for daily maintenance of the
property. It is submitted that the contents of para 3 are absolutely vague and
that the Applicant has not provided any sound measurements to substantiate
the alleged noise pollution caused due to the activities of the Respondent
no. 1. Furthermore the activities of the Respondent no. 1 are limited only to
providing the premises on rent and all other provisions for execution of any
program hosted at the premises of the Respondent no. 1 is solely and
strictly that of the licensee. The Respondent No.l in fact, has also
specifically warned against the use of Dolby set and DJ and specifically
informed the licensee that since the premises are located close to the
school, therefore strict compliance of the noise pollution rules is expected.
That Respondent no.1 has also put-up boards within the premises informing
the same. That it is not true that the limit of the noise arising from the
business of the Respondent had exceeded the limit as per the standards
given in the Schedule of the Noise Pollution (Regulations and Control)
Rules, 2000. It is submitted that the Applicant has failed to provide any
proof about the exceedance of the said limit cause by the business of the

Respondent no. 1. That the Applicant is trying to mislead this Hon’ble
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Tribunal by making vague submissions without any proof. (Hereto

marked and annexed is the copy of receipt issued by the Respondent

no. 1 at Serial No. 8 & photographs of the boards in the premises of

Respondent no. 1 at Serial no. 9)

I5.That the contents of para no. 5 contain only the details about the =

Notification issued by the District Collector in Satara dated 29?08;’2016__43";;:::‘.5/_,__

-

which is matter of record hence need no reply. However, the contents | /.
thereof have been misconstrued by the Applicant in as much that the
authority to permit the use of Orchestra, DJ and loudspeaker is vested with
the Local Police Station. That the premises of the respondent no. 1 is quite
small and cannot accommodate orchestra, DJ, Loudspeakers and Bands.
The wedding bands and orchestra if any are played on the open road
outside the premises of the Respondent no. 1. The Respondent No. 1 cannot
be held liable for the independent acts of third parties. Moreover. the
Respondent no. 1 is not at all liable for the actions of third parties who are
utilizing the premises of the Respondent no. 1. That the Applicant has not
provided any particulars whatsoever to allege noise pollution, other than
regular ambient activities and therefore the said para no. 5 is false, frivolous
and baseless. The property of Respondent No. 1 is directly adjacent to the
main road and the same place is very crowded as the vicinity of the
premises consist of school, hotels and bus stand thus the ambient nose level
of the said area itself are high and cannot be in any way attributed to the

activities of Respondent no. 1. (Hereto marked and annexed is copy of

the google maps (earth) of the Respondent No 1.Serial No. 10)

16.That the contents of para no. 6 contain the details of the complaint raised by
the Applicant on 28/04/2022 against the business of the Respondent no.l1.
and reply received by him on the same which is matter of record hence

need no reply. That the Applicant have not submitted the copy of his
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complaint dated 28/04/2022, hence the Respondent no. 1 reserves his right
to file his reply on the contents of the said complaint dated 28/04/2022
when the Applicant will produce the same.
17.That the contents of para no. 7 are regarding the communication with
respect to implementation of Silent Zone between the Respondent no. 4, 7&
r“: 8 which is matter of record hence need no specific reply from the
\n = Respondent no. 1. It is submitted that on 08/02/2022the Respondent No. 1
2l was hired by Mrs. Chaurange for the purpose of naming ceremony that too

from 8 A.M.to 4 P.M. No DJ or Loudspeaker were played at Respondent

No.1’s premises and no other programs were hosted at Respondent no. 1
hall except the said naming ceremony. That it is pertinent to note that
contention of the Applicant in the said para no. 7 is totally false and

baseless. (Hereto marked and annexed is the copv of Receipt of Mrs.

Chaurange issued by the Respondent no. 1 on 8/02/2022 serial no. 11)

18.That the contents of para no. 8 are false and baseless hence denied. It is
submitted that in pursuance of the letter dated 19/03/2022, the area within
the 100 mtrs of the KSD Shanbaugh school has been declare as Silent Zone
by the Respondent No. 4 on 01/01/2024. It is submitted that the KSD
Shanbaugh School itself has stated that they have no issues with the
activities of the Respondent no. 1. That the concerns of the school were
previously taken care of by the Respondent no. 1 duly as the activities of
the Respondent no. 1 are not causing any noise pollution/disturbance to the
school. The Applicant is making irresponsible statements regarding the
activities of the Respondent No. 1 to mislead this Hon’ble court. That all
the contentions of para 8 are denied by the Respondent and it is necessary
to establish baseline ambient noise standards for the said area prior to
raising any allegations against the Respondent No. 1. That the Respondent

no. 3 ahs not submitted any clarification whatsoever to the query raised by
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this Hon’ble court as to weather which provision prohibits the
establishment of Marriage halls in silent zones. It is submitted that with the
issue of overcrowding of cities, multiple business including schools and
hotels coexist in close vicinity and that no such prohibitory provision is

apparent from any guidelines issued by the Respondent no. 3 or the CPCB.

19.That the contents of para no. 9 & 10 are matter of record hence need no 4

specific reply from the Respondent no. 1. That the Respondent No. 1 is“/,:g;'

hosting cultural activities and the livelihood of the Respondent and his al
family is dependent upon the same. The Respondent No 1 has mortgaged

the property for the purposes of his grandson’s education. (Hereto marked

and annexed is copy of the mortgage deed serial 12)

20.That the contents of para no. 11 are recorded by the Doctor solely upon the
instructions of the parents of the child and therefore cannot be relied upon
as such. The Applicant is trying to win the sympathies of this Honble
Court through concocted documents.

21.That the contents of para no. 12 are matter of record hence need no reply.

22.That the contents of para no 13, the Applicant states that he has submitted
various complaints beginning December 2022 and that the same constitute
the first cause of action to the Applicant. It is submitted that the present OA
filed by the Applicant is Under 14 of the NGT act which prescribes a
limitation period of 6 months from the date when the cause of action first
arose. The Present application being clearly beyond the prescribed period
of limitation deserves to be rejected on this ground alone. The Applicant
had also filed a private complaint bearing Cri. MA no. 312/2023 before the
JMFC. Satara. It is pertinent to note that the Applicant is trying to bring the
said time barred original application into limitation by extending the period
from December 2022 to August 2023. That the Applicant is indulging in

forum shopping as he is filing cases against the Respondent No 1 in NGT,
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in the District court at Satara, apart from various other complaints to other
authorities.

23.That the contents of para no. 14 it is submitted that the same are nothing but
an eye wash to bring the Applicant within the prescribed period of
limitation as the present application of the Applicant is delayed and filed
belatedly only to create pressure on the Respondent No. 1 for personal
reasons to satisfy his personal vendetta.

24.That the contents of para no. 15 are false and baseless. That the Respondent

no. 1 is not running his business illegally. The Respondent no. 1 has taken

permissions from the appropriate authorities to run his business. Hence the

contents of Para 15 are hereby denied by the Respondent no. 1. That the the
said are has been declared as silent zone only on 01/01/2024 and that the
Respondent no. 3 has granted the Consent to Operate to Respondent No. 1
on 08/04/2024. According to said consent the Respondent no.3 has been

granted Consent till 31/03/2025. (Hereto marked and annexed is the

copy of Grant of Consent to Operate dated 08/04/2024 serial no. 13)

25.That the contents of para no. 16 are matter of record hence need no specific
reply from the Respondent no.1.

26.That the contents of para no. 17 are false and baseless hence denied by the
Respondent no.1 as the Respondent no. 1 has not indulged into any kind of
illegal activities and running his business of multipurpose hall legally and
with due permissions and licenses as stated in above paras and moreover
the Respondent no.1 has acquired the Consent to Operate from Respondent
No. 3.

27.That there is no noise pollution caused by the Respondent No. 1°s business,
that no one from the vicinity of the Respondent no. 1 are /is complaining
about the activity of Respondent no. 1 except the present Applicant. That as

mentioned above the area where the premises of the Respondent no. 1 is
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located is crowded area and adjacent to the main road having other
Marriage halls around also.

28.That the Respondent no.l is not violating any fundamental right of the
Applicant as the noise pollution in not caused by the Respondent no. 1.
That the Respondent no. 1 also have Right To Practice any profession to

carry any occupation, trade or business under the Indian Constitution.

However due to such false and frivolous complaint of the Applicant the ',J

Respondent no.1’s business is getting affected and which is resulting into
violation of his fundamental rights. That the Applicant has mentioned that
‘resident have right to healthy environment’, however no other resident
expect the Applicant is stating that Respondent no. 1 is violating their
rights, when admittedly the Applicant is residing in a flat premises located
in a building and not in an independent house.

29.That the Respondent has obtained requisite permission to run the business
and the explanation for the same is already elaborated in above mentioned
paras. And regarding the alleged 80decibel noise level contention of the
Applicant, the Applicant has failed to provide any kind of strict proof
regarding the same, hence the said grounds cannot be taken into
consideration as being vague and false.

30.That the Applicant is only giving contentions regarding the level of noise
created by the Respondent no. 1 in crowded area having other marriage
Halls around without any believable or reliable proof. That it is clear that
the Applicant has come before this Hon’ble court only out of grudges
which he is holding against the Respondent no.1 and misusing the law to
defame the Respondent no. 1.

31.That the said grounds cannot be concreate ground for the present

application, that the Applicant is using KSD Shanbaugh Schools name as
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weapon against the Respondent no.l whereas the school authorities do not
have any complaint or grievances against the Respondent no. 1

32.That contents of ground J are false and baseless, hence denied by the
Respondent no. 1. That first of all the Respondent No. 1 is not a Mangal

Karyalay, it was -originally operating as small-scale restaurant however

AN looking to the financial and commercial aspects after 2017 the Respondent

\ f:\\ started operations as a multipurpose hall. It is pertinent to note that as such

°L \'1 3 ;j since then the Respondent no. 1 is not operating daily and is functional only
/,:_ }" as per bookings from time to time. DJ are prohibited to played in the

< :1'5 4 premises of the Respondent no. 1 and warning board for the same are also

put up in Premises. That no one from the adjacent area gets disturbed with
the activities of the Respondent no. 1.

33.That contents of ground K are false and baseless, hence denied by the
Respondent no. 1. That all the due permission has been taken by the
Respondent No. | to run his business, hence this ground is denied by the
Respondent.

34.The contents of para 2 are denied by the Respondent being contrary to law.
That as per the Section 15(3) Application for grant compensation or relief
or restitution of property or environment under this section shall be
entertained by the Tribunal unless it is made within a period of five years
from the date on which the cause for such compensation or relief first arose.
That however the Applicant has not made any specific prayer for the reliefs
given under the mentioned provision. Therefore, this Applications stands to
be rejected. That the Applicant has failed to prove any environmental
damage to property or person and thus the Application cannot be
maintainable u/s 15(3) of NGT Act.

35.That with regards to the contents of Prayers of the Applicant, the Applicant

is not entitled for any of the reliefs he has prayed for. That there is no legal
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provision to support the contention of the Applicant to obtain NOC from
people in the vicinity. Therefore, the question of the obtaining NOC does
not arise. That with regards to other reliefs the Applicant is not specific and
hence the same are liable to be rejected.

36.1t is Submitted that after the pursuance of the present application and the

annexures it is clear that the Applicant’s case does not hold any water

against the present Respondent No. 1. The Applicant has filed this
application with sole intention to harass the Respondent no.l to fulfill his
malafied intentions. That the Applicant is wasting this Hon’ble tribunal’s
precious time by filing this OA for fulfilment of personal evil intention. It is
further submitted that the present Applicant had failed to produce any
concrete evidence supporting to his contentions or allegations against the
Respondent no. 1’s activity. That moreover the Applicant is stating the
present application as Environment Interest Litigation against the illegally
running business of the Respondent No. 1, however in the whole
Application the Applicant has failed to prove that Respondent no. 1 is
running his business illegally or the sound arising from the premises of the
Respondent no.l’s premises are above the prescribed limit. That the
Applicant had also failed to establish that he has any prima facie case to
grant any kind of injunction of the business activities of the Respondent
no.1. That the due to the present case the Respondent is facing finical losses
as the business of Respondent No. 1 is the only bread earning source for
Mr. Kirdat.

37.That it is further submitted that the present OA does not hold any water and
the Applicant is misusing the laws made for environment protection and
this Hon’ble tribunal to snatch monetary reliefs from the Respondent no. 1

and to defame the Respondent no. 1.
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Thus considering the facts and circumstances stated. this Hon’ble Tribunal

may kindly be pleased to reject this OA and impose heavy cost on the

Applicant. 0/11 N VJ/&EL:

Respondent No. 1

Satara PTG e
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH,,
PUNE AT PUNE
ORIGINAL APPLICTION NO. 187 OF 2023
In The Matter Of: -
Mr. Vijay Vilas Dighe ... Applicant
Vs.
Yashraj Marriage Hall & Multipurpose Hall

....... Respondent(s)

AFFIDAVIT

‘I Digmabar Hanumat Kirdat, Age — 66 years ,Occ.- business , for the

Respondent no.l, residing at — 269B/7B, near KSD Shanbaug Scool,

Daulatnagar Karanje, Satara, do hereby state on solemn affirmation that-

. That all the contents given in said Reply from para no 1 to 37 including

the prayer are true and correct to the best of my knowledge and believe.
That the said reply is prepared by my advocated under my instructions.
That I did not suppress any of the material fact in the said reply.

The Annexure filed along-with the reply are true copies of their
respective originals.

I have read the reply and signed the same on to)4(re2hy satara
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6. Whatever stated above is true and correct to the best of my knowledge

and believe.

Date: 1olo 202 ,
qlae2ty g bl

Satara Ol "™,

Affiant

VERIFICATION

Place : Satara
Date: {o ] L, ]'LOQJ, R/o. D

Who is lde 1f -4 be fc.e me byd ﬂfﬂm
Shri./Smt. gsh._l Mﬂaﬁ

or to whom | know pe..,onaliy
10141202y §w&l«°’“ ‘

e e
Date Com#issioner of Cath  ~&_

BEFOMJ/:{

ADV SUSHANT ANANDRAQ J
NOTARY GOVT. OF INDIA —  HAV

REG. No.20106 ARE ", SATARAMAHARASHT
,ms-.Nn.:963?36_612;kRA( -

NOTED & REG:D =ERED .

....................
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH,

PUNE AT PUNE

ORIGINAL APPLICTION NO. 187 OF 2023

In The Matter Of: -

Mr. Vijay Vilas Dighe ... Applicant

Vs.

Yashraj Marriage Hall & Multipurpose Hall

&Lors . Respondent(s)
LIST OF COMPILATION
Sr.NO. | PARTICULARS PAGE NO.
1. |Copy of Permissions and License of the
218-222
Respondent No. 1
2. | Copy of RTI reply dated 17/08/2022 223.234
3. | Copy of MPCB circular Date 24/11/2016 235.239
4. | Copy of Guidelines issued by CPCB dated
04/02/2021 240-250
5. |copy of Detailed Pollution Control System
Sewage Treatment Plant for the Respondent no. 1 251-268
along with the application dated 14/02/2024
6. | Photographs of the sewage management system

269
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223-234

235-239

240-250

251-268

269
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7. | Copy of order of District collector and Permission
and Building Construction Sanctioned 270-278
8. | Copy of receipt of the Respondent no. 1
279
9. | Copy of photographs of boards in the premises of 280

the Respondent no. 1

10. | Copy of photographs of google maps (earth) of 281-285

Respondent no. 1

11. | Copy of Receipt of Mrs. Chaurange issued by the
Respondent No. 1 on 8/02/2022 286

12. | Copy of the mortgage deed 287-313

13. | Copy of Grant of Consent to Operate dated
08/04/2024 314-322

14. | Vakalatnama

Shivraj Dhanwade, Aarti D. Bhonsle, Prasad Joshi,

Prajakta Sahotre

ADVOCATES

001, Mithila Apartment,

Model Colony, Mitra Nagar,

Pune - 411016

Date: 12/04/2024 Mb: 9922990869

Place: Pune aartidbhonsleofficial@gmail.com
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ANNEXURE NO. 1 2 2 3"

{_T mﬁﬁﬁ'ﬁmm ao?c
HERTSE gl T TEUTIAT (ﬁma bk

o J [See Rule 8]
ik APPLICATION FOR INTIMATION

Application 1D 109446492003

Registration Certificate / Intimation 2031400314576223
Recelpt No. Higufy wa1iw / qraet wRTw

Division / fasmr Pune
| District / freem: Satara . E
'; Office Name ’ Office of the Assistant Commisstoner of Labour,Satara, Address : 1 i . 4
| Gramodhar,168,Ravivar Pelh,Powalnaka,Satara-415001 e

Name of the bstablishment / JTFITTr | HOTEL YASHRAJ AND MULTIPURPOSE HALL

ama g Jerer 3fvz Afeewdw i

Previous detalls of establishment / New Registration

ey qEfh whar afesh

Postal address and sltuation of the KARANJE TARF, S. NO. 432/1/B, SATARA, , Fo A6, .

Establishment / ( 3reaTqe=aT Te ) SATARA, SATARA, 415002 432/1/a,Hramr, /e, §1ar,4 15002
Mobile / s@ruresstt . 9552549034

Emalkid I § - 37 amr &y

Date of commencsment of business / 0t/01/2018

A GG wedT R
Nature of Business / STTWRIY TH67 | HOTEL AANI MULTIPURPOSE HALL . | e s afeewter et
Whether establishment falls under Private
public or private sector / HFUTGAT
A ST Ay BN @l S Ay
Total No. of Employee Men Women Transgender Total
3 1 0 4
INamu of the Employer / ATG® ™ @@ | DIGAMBAR HANMANT KIRDAT Ry g da
Residential Address of the employer / | KARANJE PETH,.,.,.SATARA,SATARA, 415002 Fo 43, ,.‘ o TR, m. 415002
AT fAarrEET gar
Resident Since [ arieq 20
Status [ Designation OWNER )
Mobile No 9552549034
E-mall ID hotelyashraj2020@gmail.com
Aadhar No 493427987397
Nam? of Manager | ZWaTugHT A

Resldential address of Manager /- . \

EEEYTIRTAT feraraeTTaT IRy

Contact No

Fax No

Emall-ID / § - &% 37 &

L]

Aadhar No

W e

Category Of E'stahllshment | FTENTAY | Establishment ( e )
Fofardy ’ ‘
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<
Cutegory Of Eslabllshmulni Type / girw anfor #i
TR IR . '
Type of ﬁrganlsaﬁon / mfm-'m &R/ | Self Ownership [Propnetsty}
Name of the member of employer's 0
| ‘ 1o
* |-famlly employed In the _ipﬁablluyment =
.I : Men./ 5% Women / T Transg
15 ' 0
' 0

'Self Daclaration ! TagoMTT

. i IGAMBAR HANMANT KIRDAT
| DIGAMBAR HANMANT KIRDAT, hereby solemnly affirm and state that the busmeS? rh::: :::y competent authority and the

have started |s not banned or prohibited by any Act, Rules, Law or Order cf‘any . i violation of any Act, Rule:s, Order of

premises where | DIGAIBAR HANMANT KIRDAT, are conducting the sald business Is free from

any Count of l.aw cr any Competent Authority.

ity { : ; _ . rsonal
| DIGAMBAR HANMANT KIRDAT, hereby declare that the information provided above is true and correct to the best of m;;!agfr.pe f [na
knowledge, information and belief. | DIGAMBAR HANMANT KIRDAT, am/are fully aware about the consequences of giving false

information. If the information is found 1o be false, | DIGAMBAR HANMANT KIRDAT, shall be liable for procecution and punishment
under the Indian Penal Code (45 of 1860) and /or any other law applicable thereto,

| DIGAMBAR HANMANT KIRDAT; have obtained necessary licenses, permissions, permit for the conduct of this business and the place
of business from the appropriate Authority.

| DIGAMBAR HANMANT KIRDAT, shall be responsible and liable for fegal action if the business is conducted without proper licence,

permission, permit from the appropriate Authority. [/'We submit and declare that | DIGAMBAR HANMANT KIRDAT, will not undertake any
ilegal activity or any business prohibited in law in force in India.

| DIGAMBAR HANMANT KIRDAT, declare that the place of business is not located in any area wherein commencing / running of such
businiess is prohibited by any law or order of any Competent Authority,
! DIGAMBAR HANMANT KIRDAT, hereby declare that the copies attested b

y me are true copies of original documents. | DIGAMBAR
HANMANT KIRDAT, am/are weil- aware of the fact that

if the copies are found falselforged, I/We shall be liable tor proc
punishment under the Indian Penal Code (45.of 1860) and Jor any other law applicable thereto.

ecution and
| DIGAMBAR HANMANT KIRDAT, undertake to abide by the

provisions of the Maharashtra Shops and Establishments (Regulation of
‘Empleyment and Conditions of Service) Act, 2017 {Mah. LXI of

2017) and the Rules and orders passed thereunder by any Authority.

mmmm,wmwmfmmmm{am:maﬁ.:mmw@mm
; mmsﬁam.mmmmmﬁ.mmmmmmmmm
; ﬁ:mmiz_fsaﬁaqgm.Wmmmm.'mwmm.mmmawmmm
;mﬁqzﬁama‘gm(wsoaus)m%mmmmmmmm:mm
g/ FEE. ) % e

¥

# fewier Fora g, m,m.mamwmmmmmwamm.

R R A R Y TR (S g S ———
ATEY. :

i -rt‘rf‘c:ﬁa'r'ﬁvrﬁ‘rrﬁ?r:m.mmﬁawmﬂﬁmmammgﬁmaﬁwmmmmﬁvrmﬂm
-._-_.mmzmmmmmmﬂmmﬁm};mmmmm

.mfaﬁnmm.mmﬁammﬁ.mmmm-mmmmmmagmmmm.
:‘,““mmﬁﬁ'rmmmmmﬁﬁﬁmnseammmzfmmwmﬂWMW

mﬁm;mmmmmammmmmmmmmwwww
ot g,
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DIGAMBAR HANMANT KIRDAT

Name and Signature of the Emoloyer |

\
{
5
\

s

e ————
__,__.—-—-—'—'--——-—-"'_"
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;_ FORM - Il (Rule 4) H. A. No.
ERTIFI REGISTRAT E
This is to certiry that Shri D{javobdy Hanvant'
:_.l' - V-{rd&t *
of residing at the H. No, badlat nag oy

. ) ~qnj & 7. Scld
has registered with this office the eatin'_(}; hghse k?%f&ﬁ as

“  Hotel Yashray,
Proposed to ba// opened and kept by him at

¢ 78 Me .« 430 padlaknay e

zany e T. sakara,
The Registration Number of the eating house is L foalb.. * Sz m" B

”

L

93 eJ'&e

NOTE - Under section 131 - A of the Bombay Police Act 1951 failure to oblain a
certificate of registration in respect of an ealing house of to renew the
cerlificate, within the prescribed period is an offence punishable with a fine

which may extend Rs. 50/-

5 day of April 2016

oo
55?% e ate,
ASB Ve = |

Satara

Given under my hand and seal this
validupto  zy | pee- | 2016

e -
. Renewal

Date of credit Period of Signature
Fee for Renawal Renewai
| e
[

J 0125 Subhash Offset Satara &: 231229
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ANNEXURE NO. 3 248 235
MAHARASHTRA POLLUTION CONTROL BOARD

Tel :(022) 2402 0781, 2401 0437

‘Kalpataru Point’, 3rd Floor,

Fax :(022) 2402 4068 | ST Opp. Cine Planet Cinema,
Web : htth_/www.mpcb.gov.m B Y Sion Circle, Sion (E),
Email : epquiry@mmpeb govan @ Mumbai - 400 022
No. BOJD (APC)/TB-4/B-) v ¢ Date:2.¢¢ | 11)201 ¢
CIRCULAR

Sub: Guidelines for Marriage Halls/ Lawns and Club House activity.

Ref: 1) Hon'ble NGT(WZ) Application No. 53 of 2015 filed by Vivek
Sheshrao Dakne V/s. Maharashtra Tourism Development
Corporation.

2) Committee constituted by the MPC Board dtd. 04/02/2016 in the
Hon'ble NGT(WZ) application No. 08/2015 filed by Shri Sujal
Sahakari Gruha. '

3) Consent Committee of the MPC Board dtd 29/04/2016.

4) Minutes of the 166" Meeting of the Board.

An Application bearing No. 53/2015 before Hon'ble National Green Tribunal
(Western Zone), Pune regarding Noise and other pollution issues caused by Marriage
Halls/Lawns and Club Houses activity in nearby area to the human habitation. The
Public Interest Litigation (PIL) was also filled by the aggravates parties against the
cause of the nuisance due to Marriage Halls/Lawns and Club House activity.

In order to ascertain as to whether marriage halls/Lawns and Clubs are to be
covered under the consent Regime of MPCB, Committee was constituted vide above
cited ref. 2. The above said issue were discussed in details in the Consent Committee
meeting dtd. 29.04.2016 and 166" MPCB Board's Meeting held on dtd. 20/08/2016.

In the Board 166" meeting, MPCB has resolved to bring Marriage Halls/Lawns

and Club Houses activity in consent regime and follow the guidelines prepared by
MPCB.
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The Marriage halls/ Lawns/ Club Houses are defined in two groups and brought under
the consent regime as per the following table —

Group

Define

Applicability of consent and enforcement
authorities

Group -A

1) The Marriage Halls/
lawns spread over more
than 1 Acre area and
above or having
gathering capacity of
1000 persons and
above.

2) The Club houses having
area of 2000 sq. meter
and above or having
membership of 500
persons and above

The Marriage halls/ lawns/ Club Houses as
defined in the Group A located in Municipal
Corporation or “A” class Municipal Council
or MMRDA or PMRDA or CIDCO or NIT
Nagpur or Cantonment Boards within
Corporation / A Class Municipal Council or
Cantonment Boards surrounding (within 5
kms radius from the boundary) Corporation
or A Class Municipal Council shall be
brought under the purview of consent
management regime of the Board and they
shall apply to the Board for obtaining
consent under Water and Air Act.

(In order to avoid ambiguity in calculation of
gathering capacity of a person, Standards
Floor Space index (FSI) as defined by
Public Works Department (PWD) and
Building Code shall be used).

The Marriage halls/lawns/club Houses as
defined in the Group A located in B, C, D
and Zila Parishad, Nagar Panchayat, shall
follow Guidelines, separately prepared by
Maharashtra Pollution Control Board which
will be enforced through concerned
planning authorities.(Guidelines are
enclosed herewith)

Group -B

1) The Marriage Halls
/lawns spread over less
than 1 Acre area and
having gathering
capacity of less than
1000 persons.

2) The Club houses having
area less than 2000 sq.
meter and  having
membership less than
500 persons

The Marriage halls/ lawns/ Club Houses as
defined in the Group B located in Municipal
Corporation or “A" class Municipal Council
or MMRDA or PMRDA or CIDCO or NIT
Nagpur or Cantonment Boards within
Corporation / A Class Municipal Council or
Cantonment Boards surrounding (within 5
kms radius from the boundary) Corporation
or A Class Municipal Council including
Municipal Council B, C and D and Zilla
Parishad, Nagar Panchayat shall follow
guidelines, separately prepared by
Maharashtra Pollution Control Board which
will be enforced through concerned
planning authorities.(Guidelines are
enclosed herewith)

Abbreviations:
1. MMRDA - Mumbai Metropolitan Regional Development Authority
2. CIDCO - City Industrial Development Corporation

3. PMRDA - Pune Metropolitan Regional Development Corporation

4. NIT — Nagpur Improvement Trust
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Concerned planning authorities shall strictly implement & impose said
guidelines at the time of granting permission to Marriage Halls/Lawns and Club
Houses. Concerned planning authorities shall ensure that Marriage Halls/Lawns
and Club House under Consent management regime (Group-A category) shall
obtain valid Consent to Operate from the Maharashtra Pollution Control Board
within next 45 days.

These Guidelines is come into force with the immediate effect from the date
of issue and the Municipal Commissioners/ Chief Officers of all Local Body/
Planning Authorities in the Maharashtra State are hereby directed to implement
the above guidelines. All the concerns are hereby directed to implement above
Guidelines within 45 days from date of issue of this circular.

D.A.: Guidelines for Marriage Halls/Lawns and Club House.

(Dr. P. Anba n, IAS)

Member Secretary
To,

All Divisional Commissioners/ District Collectors/ Municipal Commissioners/ Chief Executive
Officer (CEO) Zilla Parishad / Chief Officer Municipal Councils.
- For Information and implementation.

All Regional Officers/ All Sub Regional Officer, M.P.C. Board.

- They are directed to serve the copy of the above guidelines to Divisional
Commissioners/ District Collectors/ Municipal Commissioners/ Chief Executive Officer
(CEQ) Zilla Parishad / Chief Officer Municipal Councils. Planning Authorities as
mentioned under their jurisdiction for further needful action towards its implementation.

Copy submitted for information to:
- The Hon'ble Principal Secretary (Env.) and Chairman, M.P.C. Board, Mumbai.

Copy to:
- The A.S.(Technical)/Joint Director(APC)/Joint Director(WPC)/ PSO/RO(HQ)/ RO(Cess),
M.P.C. Board, Sion, Mumbai-400022.

D.A.: Guidelines for Marriage Halls/Lawns and Club House.
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ANNEXURE - |

4

Guidelines for Marriage Halls/Lawns and Club House

* Water pollution control measures:

Marriage Halls/Lawns and Club House having domestic effluent generation
more than 10 M3/Day shall provide adequate capacity of sewage treatment
plant so as to achieve standards of BOD limit 10 mg/lit. Treated domestic
sewage shall be recycled/ reused upto 60% for flushing and cooling purpose
and remaining shall be used on land for gardening purpose. The final
disinfection needs to be done by appropriate doses of Ozone.

Marriage Halls/Lawns and Club House having generation less than 10 M3 per
day shall provide adequate capacity of Septic Tank and Soak Pit and the
overflow, if any shall be used on land for gardening purpose. The soak pit
shall be got cleaned periodically.

In order to save water resources and minimize waste water generation,
effective water saving devices should be installed and appropriate water
saving and/or water/reuse/recycle programmes should be implemented.

% Noise pollution control measures:

Use of Loudspeakers/ D J System/ Dolby System in Marriage Halls/Lawns
and Club House shall require prior permission of competent Authority, so as
to avoid nuisance in nearby /surrounding area of Marriage Halls/Lawns and
Club House.
No one shall beat a drum or tom-tom or blow a trumpet or beat or sound any
instrument or use any sound amplifier at night (between 10.00 p.m. and 6
a.m.).
Acoustic enclosure/ sound barriers shall be provided at Marriage Halls/ Club
House and within the Lawn premises natural dense vegetation shall be done
S0 as to maintain prescribed standards of noise at the periphery of Marriage
Halls/ Club House and Lawn.
The peripheral noise level shall not exceed more than 5 dB (A) than the
ambient air quality standards specified for the area in which it is used, at the
boundary of private place.
There shall be a complete ban on bursting sound emitting firecrackers
between 10 pm and 6 am.
Noise Pollution (Regulation and Control) Rules, 2000 and it amendments
there off shall be strictly followed.
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<+ Solid waste pollution control measures:

Biodegradable solid waste should be treated by organic waste converter and
treated waste (Manure) should be utilized for gardening purposes.
Non-Biodegradable solid waste shall be properly collected and segregated
and shall be disposed to authorized municipal solid waste disposal facility.
Solid Waste Management Rules, 2016 and it amendments there off shall be
strictly followed.

< Air pollution control measures:

Properly designed exhaust system shall be provided in kitchens. There
should be no free passage in the premises through which cooking fumes and
odor could escape to the neighboring areas.

Appropriate air pollution control equipment with the adequate stack height
should be installed such that there should be no visible fumes emission from
the kitchen exhaust and the emission should not cause any odor nuisance to
the nearby sensitive receptors such as residential premises, school, hospitals
etc.

Diesel Power generating sets for backup power should be acoustically
enclosed type with adequate stack height and confirm to rules made under
the Environment (Protection) Act, 1986.

« General measures:

Traffic congestion near the entry and exist points from the roads adjoining the
proposed project site must be avoided. Parking should be fully internalized
and no public space should be utilized.

Buffer zone around periphery of Marriage Halls/Lawns and Club Houses shall
be maintained by dense plantation.

..Sd..
(Dr. P. Anbalagan, IAS)
Member Secretary
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ANNEXURE NO. 4

Mechanism/Guidelines
for
Control of Pollution and Enforcement of Environment Norms
at

Individual Establishments and the Area/Cluster of Restaurants/Hotels/Motels/Banquets
etc.

Prepared by

Central Pollution Control Board
Pariviesh Bhawan, East Arjun Nagar, Delhi — 110032

(In compliance with the Hon’ble NGT Order dated 19.09.2019 in the matter of OA No.
400/2017 titled as Westend Green Farms Society Vs Union of India &Ors.)
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Mechanism/GuidelinesforControl of Pollution and Enforcement of Environment
Normsatindividual Establishments and the Area/ Cluster of Restaurants/ Hotels/ Motels/
Banquets etc.

1.0 Background

Hon’ble NGT vide Order dated 19.09.2019 in the matter of OA No. 400/2017 titled as
Westend Green Farms Society Vs Union of India &Ors. stated that —

“12. There canbe no dispute that violation of environment norms having adverse impact on
environment and public health cannot be ignored. Apart from formalizing and enforcing the
action plan reproduced above, the MOEF&CC may evolve appropriate siting guidelines as well
as mechanism for undertaking impact assessment either of individual establishments or of the
area/cluster to ensure that activities beyond carrying capacity of the area are duly regulated to
enforce the ‘Precautionary’ principle as well as ‘sustainable development’. The MoEF&CC may
also review the reports which may be furnished by the CPCB in respect of progress made by
the SPCBs/PCCs. We direct the MoEF&CC to entrust the responsibility of evolving mechanism
for mitigation to the CPCB which is a statutory body under the Air (Prevention and Control of
Pollution) Act, 1981 and the Water (Prevention and Control of Pollution) Act, 1974 and/or any
other expert/institution. It will be appreciated if the CPCB can lay down suitable guidelines for
the regulation of such entities, within the framework of law. The guidelines must provide for
coercive measures in case of violations and also a monitoring mechanism.”

Further, Hon’ble NGT, vide Order dated 17.12.2019 on the matter highlighted various practical
issues and requirements like parking provisions, rain water harvesting system, installation of
CCTV cameras, GPS systems and the likes (paras 20 & 21) for consideration and incorporation
in CPCB’s mechanism/guidelines et also passed the following relevant direction-

“22. (i). CPCB may finalize its draft guidelines dated 16.12.19 referred to in para 13 above in
light of observations in paras 20 and 21 above and circulate the same to all the States/UTs
within one month. The PCBs/PCCs may, in consolation/coordination with concerned State
Authorities, adopt the same with necessary modifications but without diluting its essence and
furnish status report about compliance to CPCB within three months but before 30.04.2020.”

In compliance with the above Order, Central Pollution Control Board (CPCB)
approached all the State Pollution Control Boards/Pollution Control Committees (vide letter
dated 24.10.2019, Annexure-l) requesting them to provide relevant information about operation
and pollution control initiatives/policy (if any) adopted in case of marriage halls, banquets,
restaurants and similar other venues of mass gatherings. Only three PCBs/PCCs namely Tamil
Nadu State Pollution Control Board, Meghalaya State Pollution Control Board and Madhya
Pradesh Pollution Control Board replied submitting limited data and information about marriage
halls/banquets operating under their jurisdictions. Two detailed inspection reports prepared by
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CPCB in connection with NGT O.A. No. 1008/2018 and O.A. No. 412/2018 were also available
for reference. Based on information submitted by the SPCBs/PCCs, technical inputs taken from
CPCB inspection reports and relevant literature survey,guidelines/mechanisms for control of
pollution and enforcement of environmental laws in marriage halls, banquets, etc. has been
prepared and presented below.

2.0 Major Environmental Issues related to marriage halls, banquet halls, party venues

With the paucity of space, marriage halls, banquet halls, party venues, etc., have now
become a social necessity. Apart from marriages, these venues are also increasingly being
used for celebrating birthdays, organizing religious functions, get-togethers and other events.
Unlike the bigger star hotels doing business all throughout the year, marriage halls, banquets,
party venues, etc. are essentially operated occasionally particularly during marriage seasons,
religious festivals, etc. Party venues, including smaller and bigger ones, hold approximately 15
to 30 events per year. For hosting a single big event, these halls/venues generally remain
operational for about 05 days (including 02 days before the event for preparations, the event-
day and 02 days after the event for clearing and dismantling temporary fixtures/stages, etc.). All
banquets and party halls may not have indigenous kitchens for cooking and serving foods.
Banquets/party halls having no kitchens normally outsource cooking/food requirements to some
outside caterers/agencies who cook/prepare foods at a different place and transport the same to
the party halls/banquets for serving guests. Banquets/party halls having own kitchens/cooking
arrangements may be more polluting then the ones having no kitchens of their own.

In general, marriage halls, party venues and the likes end up creating water pollution, air
pollution, solid waste problems, noise pollution and also cause public inconveniences due to
lack of adequate infrastructures like - vehicle parking space, proper waste collection and
disposal systems, improper storage provisions etc.Following are the major environmental issues
concerning marriage halls, banquets, party venues, etc.particularly identified after reviewing the
available information/reports.

2.1 Water Pollution
Major sources of Water pollution include:

e Washing of utensils and food items

e Washing of kitchen floors

¢ Poor housekeeping

e Laundry ( as applicable)

¢ Improper maintenance of connecting drains

e Sewage

Further, such party halls are also found to extract groundwater indiscriminately without

taking proper permission from the concerned local authority. Lackluster attitude towards
implementation of water conservation measures and adoption of rainwater harvesting provisions
also results in large quantity of water consumption

2.2 Air Pollution
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Major sources of Air pollution include:
¢ Kitchen: Inadequate exhaust treatment options like proper ducting, hooding, draft
fans, etc. and use of conventional fuels
e DG Sets: Inadequate stack height and improper maintenance of DG sets,
e Bursting of fire crackers
e Coal fired tandoors
e Traffic congestion due to improper parking

2.3 Solid Waste Management
Source of solid waste include:
e Kitchen waste
¢ Plastic waste from Packaging and use of disposable plastic items such as cups,
plates , glasses etc
e Left over food items
Haphazard collection, storing and careless disposal of wastes are real concerns in case of
such establishments.

2.4 Noise pollution
Major source of Noise pollution include:
e Loudspeakers and DJ music,
e Bursting of crackers,
e Operation of DG sets without having proper acoustic enclosures
¢ Traffic congestion due to improper parking

2.5 Infrastructure issues related to parking etc.

Most of the existing banquet halls are found to be adjacent to the main roads without having
any indigenous parking facilities of their own. Therefore, during occasions, large numbers of
cars/vehicles are parked on the main road thereby causing huge congestion and nuisance in the
adjoining areas.

3.0 Mechanism/Guidelines/Mitigation measures

The mechanisms and options for control of pollution and enforcement of environmental
laws with particular focus on the common environmental issues symptomatic to such
establishments are outlined below.

3.1 Water Pollution

(i) Effluent Treatment Plant

a. The units shall provide effluent/sewage treatment plant. Entire waste water generated from
kitchen, laundry and domestic sewage should be treated in ETP.

b. EP Rules specify effluent discharge norms for (A) Eateries/ restaurants along roadside
having minimum seating capacity of 36 numbers & (B) Hotels. Details of same are as given
below:
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Eateries/ restaurants along roadside having minimum seating capacity of 36
numbers.

A restaurant with minimum seating capacity of 36 shall install ETP and treated
effluent water from ETP installed should meet existing Environmental Standard
notified by the MoEF&CC vide GSR 794(E) dated 04.11.2009 and reproduced as
under. The standard may be made stringent by concerned SPCB/PCCS.

Parameters Effluent Standards (Limiting concentration in mgl/l,
except pH)
Inland surface water On land for irrigation

pH 5.5-9.0 5.5-9.0

BODsgays, 27°c 100 100

Total Suspended Solids 100 100

Oil & Grease 10 10

(B) Effluent discharge norms for hotels

Hotel type Parameters Effluent Standards (Limiting
concentration in mg/l, except pH)
Inland surface | On  land for
water irrigation

Hotel with at | pH 5.5-9.0 5.5-9.0

least 20 | BOD 3 gays, 27°c 30 100

bedrooms Total Suspended Solids 50 100

Oil & Grease 10 10
Phosphate as P 1.0 -

Hotel with less | pH 5.5-9.0 5.5-9.0

than 20 | BOD 3 4ays, 27°c 100 100

bedrooms or a | Total Suspended Solids 100 100

banquet  hall Oil & Grease 10 10

with  minimum

floor area of

100 m? or a
restaurant with
minimum
seating
capacity of 36

Effluent from the unit shall comply with the above norms as applicable
The units shall provide effluent treatment plant as proposed and maximize reuse of
treated sewage in toilet flushing, floor washing, gardening and other non-potable

purposes.

The unit shall install water meters to record the daily consumption of water and
separate electromagnetic flow meter at the inlet and outlet of effluent treatment

plant to record actual flows on a daily basis.
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e) The unit shall install separate energy meters also to record the daily energy
consumption of the effluent treatment plant on daily basis prior to completion of the
project.

f) The treated water has to be discharged as per conditions specified by the
SPCBs/PCCs

g) The quality of treated sewage and trade effluent should be analyzed regularly once
in a month and report shall be furnished to SPCB/PCC. Moreover, SPCBs/PCCs
are required to carry out surprise cross-checks.

h) In case of bigger halls/star hotels with the capacity of hosting more than 500
people/guests, the halls shall install water meters to record daily consumption of
water along with separate electromagnetic flow meters at the inlet and outlet of
effluent treatment plants to record actual flows during events. The units having
capacity of hosting less than 500 people/guests are required to install water meters
only for recording consumption.

i) Provisions/arrangements for utilizing treated wastewater for gardening and non-
potable uses need to be done in case of all such units (smaller & bigger).

i) The local authorities to ensure that necessary arrangement for collection and
treatment of waste water generated from these units

(ii) Ground water extraction

a) Necessary permissions should be obtained from concerned Authorities for extraction of
groundwater.

b) SPCB/ PCC to take action against units for unauthorized or illegal ground water
extraction without proper permissions from concerned Authorities.

c) Groundwater extraction pits/points should have required meters for recording
flow/quantity of water extraction and the same shall be within the limit/quantity approved
by the concerned Authority.

(iii) Water Conservation Measures

Maximize reuse of treated water for non-potable purpose/gardening, etc.

All the units shall furnish quarterly reports to the concerned SPCBs/PCCs showing quantity
of water consumption (month-wise) and quality of treated water.

Rain water harvesting systems must be installed by all units in consultation with the
concerned Agency. Bigger hotels/halls need to make arrangements for both roof-top and
ground-based harvesting of rain water. In case roof-top harvesting is not possible/viable, the
smaller halls/venues having hosting capacity of less than 500 persons/guests should then
go for ground-based/artificial storage systems, storage tanks and other similar
arrangements.

Along with bigger hotels, all marriage halls/venues need to use efficient fixtures such as low
flow shower heads, bath, sink faucet aerators, low flow toilets etc.
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3.2 Air Pollution
(i) Gensets and Fuel
a) Units to use approved fuel (e.g. LPG, PNG, Charcoal for tandoor, boiler, etc.). Preference
should be given to cleaner fuels in such cases
b) The units shall properly channelize the fugitive emissions including emissions from cooking
& kitchen operations by providing proper ducting / hood arrangement and proper exhaust
system and emissions
c) Only Gensets having necessary Type Approval for emissions/ Noise level from the
concerned agencies to be installed at the premises
d) The unit shall provide stack for the emissions from the generator as well as acoustic
enclosure for Gensets as per the specified norms
(i) Energy Conservation Measures
a) Application of solar energy in various areas such as illumination, water heating should be
promoted
b) Use of inverters instead of Diesel Generator Sets to be encouraged
c) Use of LED bulbs should be adopted
(iij) Consent to establish and Consent to operate
a) As per the Water Act 1974 and Air Act 1981units obtain Consent to Establish (NOC) before
commencement of the construction activities and Consent to Operate (CTO) before starting
operation of the Units (individual establishments and the area/ cluster of restaurants/ hotels/
motels/ banquets etc.) from the concerned SPCB/PCC.
b) Further, the SPCB/PCC to direct the defaulting units for paying environmental compensation
for damaging the environment considering their operations despite being non-compliant.
c) The SPCB/PCC may workout and assess the amount of environmental compensation in-line

with the mechanism for charging environmental compensation as evolved by the CPCB.

3.3 Solid Waste Management

(a) The units shall properly handle, manage and dispose the solid waste generated and comply

with the provisions of the Solid Waste Management Rules, 2016.

(b) As per clause 3 (8) of the Solid Waste Management Rules, 2016, marriage halls generating

waste of more than 100 kg/day fall under the category of ‘Bulk Waste Generator’ and should
ensure compliance with the provisions of the Rules,and in specific the following::

13(1)(d)Store horticulture waste and garden waste generated from such premises
separately in within the own premises and

13 (2)No waste generator shall throw, burn or burry the solid waste generated by him, on
streets, open public spaces outside his premises or in the drain or water bodies.
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- 13 (8)All hotels and restaurants shall, within one year from the date of notification of these
rules and in partnership with the local body ensure segregation of waste at source as
prescribed in these rules, facilitate collection of segregated waste in separate streams,
handover recyclable material to either the authorised waste pickers or the authorised
recyclers. The bio-degradable waste shall be processed, treated and disposed off through
composting or bio-methanation within the premises as far as possible. The residual waste
shall be given to the waste collectors or agency as directed by the local body.

(c) The segregated food waste from the solid waste generated in the unit shall be treated in
organic waste converter and the treated compost shall be used as manure.

(d) The unit shall ensure that the hazardous waste (used oil, used batteries) generated in the
premises are collected property and disposed only to authorized recyclers registered with
MoEF&CC/CPCB and valid operating license of SPCB/PCC.

(e) The unit shall minimize use of disposable plastic on its premises and ensure its disposal
through recyclers registered with SPCB/PCC for recycling plastic waste

(f)  The concerned local authorities shall make necessary arrangement for collection and
processing of waste from these units in accordance with provisions of SWM Rules

3.4 Noise pollution

(a) The unit shall obtain permission from designated authorities as per provisions of Noise
Pollution (Regulation & Control) Rules, 2000.

(b) The unit shall comply with provision of Noise Rules specifically Rule 5 and Rule 6 of the
Noise Rules.

(c) DJ Set, if used should be operated within the premises till 10 PMonly.No loudspeakers and
bands should be permitted beyond 10 PM.

(d) D.G. sets shall comply with the provisions of Noise Pollutioncontrol limits.

(e) Use of only green crackers to be permitted upto 10 PM as perHon'ble Supreme Court
Guidelines.

3.5 Infrastructure issues& Other Requirements

(@) Infrastructure requirement
The units come up in a cluster leading to severe stress on basic infrastructure including traffic
management, parking as well as pose a fire hazard etc. Accordingly the following to be complied
with:
(i) Parking facilities
¢ Adequate infrastructure arrangements may be made w.rt parkingin the area by Local
Authorities.The parking capacity to be in line with the hosting capacity of such units.
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e In areas where public parking is not commonly possible, banqueting area may be
restricted and provision for parking to be made within the units’ premises. Alternatively,
the units may outsource parking to authorized parking lots subject to satisfaction of
traffic authorities. Valet parking facilities may be provided in such areas

(i) Traffic movement

e The local authorities to ensure adequate space for movement of vehicles

e Since it has been observed that due to the use of horse drawn carriages during
Barat Processions the traffic crawls due to narrowing of the Right of Way(ROW), to
ban the use of such carriages should be banned in areas not having adequate
space for movement of vehicles

e The use of DG sets kept on trucks/trollies during the Barat Processions also causes
air and noise pollution, apart from creating traffic congestion; hence, the use of DG
sets during such processions needs to be prohibited in not having adequate space
for movement of vehicles.

e  Prior permission for such processions to be taken from local authorities

(iiFire safety
The units to make adequate arrangements for fire safety and obtain fire safety certificate
from the respective State Government agencies

The units to take permission from the local authorities for the hosting capacity of such units ;

which is to be commensurate with the facilities provided within the unit as well as the

common infrastructure facilities of the area. Local Authorities to ensure adequacy of

infrastructure facilities. for existing units before granting necessary permissions. In case it is

not possible to provide these facilities required for existing units, such units may be shifted

out of the area. Fresh approval to new units to be considered based on the adequacy of

these facilities

(b) Building plans to be approved by concerned authorities. Local Authorities to ensure
that these units are operating in compliance with approved building plans and without
any parking & traffic issues.

(c) Bigger units/star hotels shall develop green belt on its premises and shall furnish the
green belt development plan while applying for consent to operate

5.0 Conclusion

a) Individual units to provide necessary facilities for control of air, water & noise pollution,
solid waste management, etc as enumerated in the previous sections.
b) Individual units to take necessary approvals from the concerned authorities as listed
below:
e Consent to Establish under Air/Water Act
e Consent to operate under Air/Water Act
e Permission for concerned Authorities in

accordance with provisions of Noise Rules
e Permission for Ground Water Extraction from

concerned Authorities , if required
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¢ Building Plan Approval from concerned Authorities
e Fire Safety Certificate/NoC from concerned
Authorities
Local Authorities to ensure provision of adequate common facilities for water pollution,
solid waste management, parking etc
The State Board to have robust monitoring mechanism to evaluate compliance with
norms of such units atleast twice a year. As per NGT Directions, SPCBs/PCCs are
required to submit compliance report to CPCB as per the enclosed format (Annexure | )
________________ ) G
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MAHARASHTRA PQU@GBTION CONTROL BOARD

Tel: 24010437/24020781 124014701 — Kalpatary Point, 2M . g Floor
Fax: 2402351 6/24024068/24044531 HERTE Opp. Cine Planet Cinema,
Website: Www.mpeb.gov.in @ Near Sion Circle, Sion (E)
- Mumbai- 400 022,
N
No. 210730 9-FTs-0lgg Date: 04702/2021
CIRCULAR

Ref: 1. Hon'ble NGT Order in O.A. 400/2017 dated. 19.09.201g & 02.02.2021.
2 Mechanisma’Guidelines' for Control of Poliution and Enforcement of Environment
Norms at Individual Esta'blishmenls and the Area/Cluster of RestaurantsfHotels!MoteIs/

Banquets etc, Prepared by CPCB.

Hon’ble NGT in the matter O.A. 400/2017 (Westend Green Farms Society Vs. Union
of India & Ors) has considered grievance against the violation of environmental norms,
including solid waste management, discharge of effluents, ilegal ground water extraction,
ground water contamination, emission by illegally operating diesel generators, absence of
statutory consents under the Water (Prevention and Control of Pollution} Act, 1974, the Air
(Prevention and Control of Pollution) Act, 1981 and violation of conditions of consents where
such consents are granted, by the restaurantsfhotelsfmotels!banquets etc. The Hon'ble NGT
also considered the issue of absence of rain water harvesting, ground water recharge System,
excess noise pollution, illegal parking and encroachments by such units.

In the order dated 19, 09.2019 Hon'ble NGT directed cPcB to frame the guidelines as
indicative minimum norms for being followed throughout India in the interest of protection of
States/UTs to implement CPCB guidelines. ,

In view of the above, it is directeq that the environmental safeguards mentioned in

CPCB guidelines, shall be adopted in consent conditions and no consent shall be granted or
renewed without implementation of these environmental safeguards.

(Ashok A. Shingare, IAS)
Member Secretary
To: All Head of Depé:gmentsf Regional Officers/ Sub-Regional Officers, Mpe-

Copy submitted to-
Hon'ble Chairman, MPCB, Mumbai — for favour of information.
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Detailed pollution control system

Sewage Treatment Plant

DESIGNBASE

This treatment scheme has been designed to treat the waste water being
generated from, Hotel Yashraj Add- 432/1B Daulatnagar Karnje Tarf
Satara, Tal/Dist- Satara

INLET SWEWAGE CHARACTERISTICS(ASSUMED)

i. | Flow : 10M*/day
ii. | pH : 6.5-7.0
iii. | BOD : 700-800mg/lit
iv. | COD : 1300-1500mg/lit
v. | TSS : 300-400 mg/lit
vi. | Oil and grease : 50-75 mg/lit

TREATEDEFFLUENTCHARACTERISTICS

i. | pH : 6-7
ii. | Oil and grease : < 10mg/lit
iii. | BOD : <100 mg/lit
iv. | COD : <250 mg/lit
v. | TSS : <200 mg/lit

ASSUMPTIONS
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TREATMENTPHILOSOPHY

To treat the effluent the following treatment philosophy is adopted

Bar screen

To remove any free floating debris

Oil and grease

To remove any grit oil and grease

Equalization tank

To equalize the Domestic & Sewage
quantitatively & qualitatively.

Aeration tank Cum
Settling tank ( SBR Tank)

Treatment of organic matter to reduce
BOD/COD aerobically

To remove the biological solids
generated

Pressure sand filter

For removal of suspended solids
impurity

Activated carbon filter

For removal of the traces of organic
material

Chlorine contact tank

For polishing & disinfection

Sludge drying bed

For sludge dewatering by gravity
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PROCESSDESCRIPTION

The pre- treatment of the Domestic & Sewage wastewater generally includes
screen, and oil & grease remover & equalization tank. Screening is used to
remove large objects, such as stones or sticks, which could clog lines or block tank
inlets. This is one of the treatments most commonly used by food processing
plants as it quickly reduces the amount of solids being discharged. Wastewaters
contain variable amounts of oil and grease which depend on the process used, the
species processed, and the operational procedure. The main objective of this unit
operation is to protect downstream treatment processes such as biological
process and air diffusers from blocking.

Generally the Domestic wastewater has high fluctuation in flow depends on the
production cycle of the industry. Therefore, equalization tank is used to equalize
the flow & concentration wastewater. The secondary usage of this unit operation
is to do pH adjustment and nutrient addition.

The effluent will further flow by gravity to a pH correction channel where
requisite quantity of acid/base will be dosed and pH will be adjusted as per the
requirement.

The Domestic & Sewage will further flow by gravity to the aerobic reactor for
reduction of BOD/COD aerobically. The air is supplied by means of bubble
diffusion. The biological solids generated are removed in the tube settler-I

The clarified effluent is passed through Pressure sand filter and activated carbon
filter. The effluent is polished and disinfected by dosing hypochlorite in the
chlorine contact tank. The disinfected effluent is suitable for disposal.

Sludge Treatment
The sludge generated from the tube settler is taken to a sludge sump andpumped

to sludge drying bed. The dewatered solids can be disposed off suitably.
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UNITSOFTHETREATMENT SYSTEM

1. BARSCREEN
Bar Screen shall be installed at the inlet of equalization tank for the removal
of large floating objects & coarse material to avoid the damages to the

further system

2. OIL&GREASETRAP:
The effluent will be passed through oil and grease trap for removal of
floating matter, free Oil, Scum etc. The screened effluent is then taken into

equalization tank through grit chamber

3. EQUALISATION/HOLDINGTANK:

Domestic & Sewage coming from oil trap shall be allowed to hold in the
holding cum equalization tank. Equalization tank will help to absorb shock
loads coming from the systems. Effluent from the equalization tank shall be

pumped to package effluent treatment plant.

8.MBBRREACTOR:

MBBRSystemDescription
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Figl.AViewof the Bio Reactor in Operation

The Core of the SBR Process is the bio carriers (media) made from High
density Polyethylene. The design of associated aerators, grids, sieves,
spray nozzles and other integral components is also of great importance

in making up the system as a Whole

The wastewater after undergoing, screening, regretting is led to the SBR
reactor where bio film, growing within the internal structures of the bio
carriers, degrade the pollutants. These pollutants that need to be removed
in order to treat the wastewater are food or substrate for growth of the bio
film. The bio carrier design is critical due to requirements for good mass
transfer of substrate and oxygen to the micro organisms Excess bio film
sloughs off the bio carrier in a natural way. The amount of biomass is
self-regulated and depends on incoming load and hydraulic retention
time. The process is thus easier to maintain and monitor as compared to
any other system. Since the bio carriers are constantly moving, the

process 1s also insensitive to suspended solids.

A diffused aeration system supplies oxygen to the bio film along with the
mixing energy required to keep the bio carriers suspended and
completely mixed within the reactor. Since the microorganisms are
retained together with the bio media, there is no need for sludge

Recirculation (RAS)

Treated water flows from reactor through a sieve into a clarifier/settler

for separation of sludge. The screen retain the bio carrier sin the SBR
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Reactor. The overflow from the clarifier/settler is disinfected and sent for
tertiary treatment to treat the sewage to suit the client’s reuse
requirements of reuse or discharged off suitably. Settled sludge is

thickened, dewatered and discharged

SBR Reactor

The Reactor is designed for completely mixed conditions. This is to
ensure maximum Oxygen diffusion across the Bio film Boundary layer.
Depending on layout and foot print requirements, the tank can be
designed for water depths up to 12 M. Bio carrier fill percentage is
optimized for each application in order to provide adequate diffusion

time, displacement of MLSS and sloughing effect. The HRT of the

269

sewage in the Reactor is typical.

JLEARLLIRN

Advantages of the SBR Technology

Compact

e Smaller Foot Prints

256
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Low Investment Cost

Robustness and Operational Reliability

To learn to disturbances and shock loads

Quick recovery after upsets/stoppages

No Clogging of reactors

No risk of Sludge Bulking

Simpler maintenance and operation. Dissolved Oxygen is required
to be maintained at prescribed levels. Other parameters MLSS,
F/M etc are not required to be monitored. The Biomass growth is
self sustaining and adjusts itself depending on incoming organic
load

No Sludge recirculation unlike other process. The RAS line can be
eliminated

The bio carriers are long lasting and are guaranteed for a 15 year

lifetime.

Flexibility

Almost all shape of reactor can be utilized
Possibility to utilize existing tanks fo rBioreactors
Easy to expand in future

Can be upgraded from initial design—add more media

7. TUBESETTLER

Treated waste water from the SBR rector shall be transfer red to shall be

transferredtoclarifierfortheremovalofbiosolids.Settledsolidsshallbe
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sent to sludge tank for further treatment. Clarified effluent shall be collected
in a filter feed tank for further treatment.

8. PRESSURESANDFILTER

Clarified effluent from the clarified units shall be passed through pressure

sand filter to expel traces of suspended solid impurities.

9. ACTIVATEDCARBONFILTER
Effluent from the pressure sand filter shall be subjected to pass through

activated carbon filter to remove traces of dissolved organic impurities and

any mal odor.

10. CHLORINATIONUNIT

On line dosing pump for chlorination unit shall be provided for the
disinfection of the treated effluent.

11.TREATEDEFFLUENTHOLDINGTANK
Treated Water shall be stored in a covered treated wastewater holding tank.

Treated water from the tank shall be send to gardening, as per requirement
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MAHARASHTRA  Maharashtra Pollution Control Board

-

AR Heuv iz s

Application for Consent/ Authorisation

Sir,
I/We hereby apply for*

1. Consent to Establish/Operate/Renewal of consent under section 25 and 26 of the Water (Prevention & Control of Pollution) Act, 1974 as
amended.

2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as
amended.

3. Authorization/renewal of authorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 in
connection with my/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given
below.

Consent Information

UAN No: Application submitted on:
MPCB-CONSENT-0000198869 14-02-2024

Industry Information

Consent To: IIN No.: Submit to:

Operate - SRO - Satara

Type of institution: Industry Type: Category: Scale:

Industry G52 Hotels (up to 20 rooms and  Green S.S.
without boilers)

Location of Name of Local Body:

industry/activity/etc:

Local Body Satara Municipal Council Satara

EC Reqd.

No

Whether construction-buildup area is more than 20,000 No

sq.mtr.(Existing Expansion Unit)

General Information

1. Name, designation, office address with Telephone/Fax numbers, e-mail of the Applicant Occupier/Industry/Institution / Local Body.

Name Address

Digamber Hanumant Kirdat Survey No 432/1 B, Daulatnagar Karnje Tarf Satara Tal and Dist
Satara

Designation Taluka

PROPERITOR Satara

Area District

Daultanagar Karnaje Tarf Satara Satara

Telephone Fax



9552549035 2 260
Email Zn%umber

dakirdat@gmail.com BCCPK4834P

2. (a) Name and location of the industrial unit/premises for which the application is made (Give revenue Survey Number/Plot number
name of Taluka and District, also telephone and fax number)

Industry name
Hotel Yashraj

Location of Unit Survey number/Plot Number
Survey No 432/1B,Daulatnagar Karnaje Tarf Satara Tal and Dist Survey No 432/1B

Satara

Taluka District

Satara Satara

(b) Details of the planning permission obtained from the local body/Town and Country Planning authority/Metropolitan Development
authority/ designated Authority.

Planning permission Planning Authority

Name of the local body under whose jurisdiction the unit is located and Name of the licence issuing authority

Name of Local Body Name of the licence issuing authority

3. Names,addresses with Telephone and Fax Number of Managing Director / Managing Partner and officer responsible for matters
connected with pollution control and/or Hazardous waste disposal.

Name of Managing Director Telephone number
Digamber Hanumant Kirdat 9552549035
Fax number Officer responsible for day to day business

- Digamber Hanumant Kirdat

4. (a.) Are you registered Industrial unit ? Yes
Registration number Date of registration
Udyam-MH-30-0055491 Oct 27, 2022

5. Gross capital investment of the unit without depreciation till the date of application (Cost of building, land, plant and machinery). (To
be supported by an affidavit/undertaking on Rs.20/- stamp paper, annual report or certificate from a Chartered Accountant for proposed
unit(s), give estimated figure)

Gross capital (in Lakh) * Verified * Terms * Consent Fee
41.68 CA Certificate 4 6000.00

6. If the site is located near sea-shore/river bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water
body, if any.

Distance From Distance(Km) * Name
SH/NH 0.20

River 2.00 Venna
Human Habitation 0.00

Religious Place 0.00

Historical Place 0.00

Creek/Sea 0.00

6b. Enter Latitude and Longitude details of site

Latitude Longitude
17.6805 20.4836
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7. Does the location satisfy the Requirements Under relevant CgZ/SQe Govt. Notification such as Coastal Regulation Zone.
Notification on Ecologically Fragile Area, Industrial Location policy, etc. If so, give details.

Location Approved Industry Sensitive Area If Yes, Name Of Area Industry Location with
Area Reference to CRZ
No No

8. If the site is situated in notified industrial estate,

Details

(a) Whether effluent collection, No

treatment and disposal system has

been provided by the authority.

(b) Will the applicant utilize the No

system, if provided.

(c) If not provided, details of proposed

arrangement,

9.

(a) Total plot area (in squear meter) (b) Built up area and (in squear meter) (c) Area available for the use of
treated sewage/ trade effluent for
gardening/irrigation. (in squear meter)

2300 970 1330

10. Month and year of commissioning of the Unit.

2016-05-06

11. Number of workers and office staff

Workers staff Hrs. of shift Weekly off

12,

(a) Do you have a residential o
colony Within the premises

in respect of Which the

present application is Made

?

(b) If yes, please state population staying
Number of person staying Water consumption Sewage generation Whether is STP provided?
No

(c) Indicate its location and distance with reference to plant site.
Number of person staying Water consumption

13. List of products and by-products Manufactured in tonnes/month, KlI/month or numbers/month with their types i.e.Dyes, drugs etc.
(Give figures corresponding to maximum installed production capacity

Products Name and Quantity

Product uomMm Product Existing Consented Proposed Total Remarks
Name Name Revision
Hotels & No. Hotel 6 Rooms 6 6 0 6 NA
Restaurants. along with

Multipurpose

Hall

Products Name and Quantity

Product Name uomMm Quantity Remarks
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14. List of raw materials and process chemicals with annual consumption corresponding to above stated production figures, in
tonnes/month or kl/month or numbers/month.

Name of Raw Material UOM Quantity Hazardous Hazardous Remarks
Waste Chemicals
Launch and Dinner Plate No. 300 No No NA

15. Description of process of manufacture for each of the products showing input, output, quality and quantity of solid, liquid and
gaseous wastes, if any from each unit process.

Part B : Waste Water aspects

16. Water consumption for different uses (m3/day)

Purpose Consumption Effluent Treatment Remarks Disposal Remarks
Generation
Domestic Pourpose 3.0 2.0 Septic Tank & NA On Land for NA
Soak Pit Gardening
Water gets Polluted 0 0 OTHERS NA Others NA

& Pollutants are
Biodegradable

Water gets 0 0 OTHERS NA Others NA
Polluted,Pollutants

are not

Biodegradable &

Toxic

Industrial 0 0 OTHERS NA Others NA
Cooling,spraying in

mine pits or boiler

feed

Others 0

17. Source of water supply, Name of authority granting permission if applicable and quantity permitted.

Source of water supply Name of authority granting permission Qauntity permitted

18. Quantity of waste water (effluent) generated (m3/day)

Domastic Boiler Blowdown Industrial Cooling water blowdown

Process DM Plants/Softening Washing Tail race discharge from

*19. Water budget calculations accounting for difference between water consumption and effluent generated.

20. Present treatment of sewage/canteen effluent (Give sizes/capacities of treatment units).

Capacity of STP (m3/day)

Treatment unit Size (mxm) Retention time (hr)

21. Present treatment of trade effluent (Give sizes/capacities of treatment units) (A schematic diagram of the treatment scheme with
inlet/outlet characteristics of each unit operation/process is to be provided. Include details of residue Management system (ETP sludges)

Capacity of ETP (m3/day)
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22.
(i) Are sewage and trade effluents mixed together? No

If yes, state at which stage-Whether before, intermittently or after treatment.

23. Capacity of treated effluent sump, Guard Pond if any.

Capacity of treated effluent sump (m3)
Effluent sump/Guard pond details No

If yes, state at which stage-Whether No
before, intermittently or after
treatment.

24. Mode of disposal of treated effluent With respective quantity, m3/day

(i) into stream/river (name of (ii) into creek/estuary (name

river) of Creek/estuary)

(iii) into sea (iv) into drain/sewer (owner
of sewer)

(v) On land for irrigation on (vi) Connected to CETP

owned land/ase land. Specify
cropped area.

(vii) Quantity of treated
effluent reused/ recycled,
m3/day Provide a location
map of disposal
arrangement indicating the
outler(s) for sampling.
Treated effluent reused /
recycled (m3/day)

25. (a) Quality of untreated/treated effluents (Specify pH and concentration of SS, BOD,COD and specific pollutants relevant to the
industry. TDS to be reported for disposal on land or into stream/river.

Untreated Effluent

pH NA

SS (mg/l) NA

BOD (mg/I) NA

COoD (mg/l) NA

TDS (mg/I) NA

Specific pollutant if Name Value
any

1 NA NA

Treated Effluent

pH NA

SS (mg/1) NA

BOD (mg/I) NA

COoD (mg/l) NA

TDS (mg/l) NA

Specific pollutant if Name Value
any

1 NA NA



(b) Enclose a copy of the latest report of analysis from the labor oved by State Board/ Committee/Central Board/Central 264
Government in the Ministry of Environment expected characteri c;of Ze untreated/treated effluent

26. Fuel consumption

Fuel Type uomM Fuel Consumption TPD/LKD Calorific value
Electricity Mwh 0.2 0

Ash content Sulphur content Quantity Other (specify)
0 0 1 NA

27. (a) Details of stack (process & fuel stacks: D. G. )

(a) Stack number(s) (b) Stack attached to (c) Capacity (d) Fuel Type
1 DG Set 30 KVA Diesel
(e) Fuel quantiy (Kg/hr.) (f) Material of construction (g) Shape (h) Height, m (above ground
(round/rectangular) level)
5 MS Round 5
(i) Diameter/Size, in meters (j) Gas quantity, Nm3/hr. (k) Gas temperature °C (1) Exit gas velocity, m/sec.
0.7 0 0 0
(m) Control equipment (n) Nature of pollutants (o) Emissions control system (p) In case of D.G. Set power
preceding the stack likely to present in stack provided generation capacity in KVA
gases such as CI2, Nox, Sox
TPM etc.
NA S02 and NOX Acoustic Encloser Provided 30 KVA

27. (B) Whether any release of odoriferous compounds such as Mercaptans, Phorate etc. Are coming out from any storages or process
house.

28. Do you have adequate facility for collection of samples of emissions in the form of port holes, platform, ladder\etc. As per Central
Board Publication “Emission regulations Part-1lI" ( December, 1985 )

Poart hole No Details
Platform No Details
Ladder No Details

29. Quality of treated flue gas emissions and process emissions. Quantity of treated flue gas emissions
and process emissions.

Sr. Stack attached to Parameter Concentration mg/Nm3 flow (Nm3/hr)
No

1
(Specify concentration of criteria pollutants and industry/process-specific pollutants stack-wise. Enclose
a copy of the latest report of analysis from the laboratory approved by State Board/Central Board/

Central Government in the Ministry of Environment & Forests. For proposed unit furnish expected
characteristics of the emissions..

Part - D: Hazardous Waste aspect

30. Information about Hazardous Waste Management as defined in Hazardous Waste (Management & Handling ) Rules, 1989 as
amended in Jan.,2000. Type/Category of Waste as per

Waste (Annually) Schedule |
Cat No Type Qty UuomMm
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Max Method of collection od of reception Method of storage
NA NA NA

Method of transport Method of treatment Method of disposal

NA NA NA

Waste (Annually) Schedule Il

31. Details about use of hazardous waste

Name of hazardous Quantity used/month Party from whom purchased Party to whom sold

waste/Spent chemical

32.

a. Details about technical capability and equipments available with the applicant to handle the Hazardous Waste

b. Characteristics of hazardous waste(s) Specify concentration of relevant pollutants. Enclose a copy of the latest report
of analysis from the laboratory approved by State Board/Central Board/Central Govt. in the ministry of Environment &
Forests. For proposed units furnish expected characteristics

33.

Copy of format of manifest/record Keeping practiced by the applicant.

34.

Details of self-monitoring (source and environment system)

35.

Are you using any imported hazardous waste. If yes, give details.

36.

Copy of actual user Registration/certificate obtained from State Pollution Control Board/Ministry of Environment &
Forests, Government of India, for use of hazardous waste.

37.

Present treatment of hazardous waste, if any (give type and capacity of treatment units)

38. Quantity of hazardous waste disposal

(i) Within factory

(ii) Outside the factory (specify location and enclose copies of agreement.)
(iii) Through sale (enclosed documentary proof and copies of agreement.)
(iv) Outside state/Union Territory, if yes particulars of (1 & 3 ) above.

(v) Other (Specify)

Part - E: Additional information

39.



a. Do you have any proposals to upgrade the present sy reatment and disposal of effluent/emissions and/or 266
hazardous waste.

b. If yes, give the details with time- schedule for the implementation and approximate expenditure to be incurred on it.

40.

Capital and recurring (O & M) expenditure on various aspect of environment protection such as effluent, emission,
hazardous waste, solid waste, tree- plantation, monitoring, data acquisition etc. (give figures separately for items
implemented/to be implemented).

41.

To which of the pollution control equipment, separate meters for recording consumption of electric energy are installed ?

42.

Which of the pollution control items are connected to D.G. Set (captive power source) to ensure their running in the
event of normal power failure

43. Nature, quantity and method of disposal of non- hazardous solid waste generated separately from the process of manufacture and waste treatment.
(Give details of area/capacity available in applicant’s land)

Type Quantity uom Treatment Disposal Other Details
Kitchen Garbbage 5 Kg/Day NA Hand over to Ghanta Gadi NA

44. Hazardous Chemicals - Give details of Chemicals and quantities handled and Stored.

(i) Is the unit a Majot Accident Hazard unit as per Mfg.Storage Import Hazardous Chemicals Rules ?
(ii) Is the unit an isolated storage as defined under the MSIHC Rules ?

(iii) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules.

(iv) Has approval of site been obtained from the concerned authority?

(v) Has the unit prepared an off-site Emergency Plan? Is it updated ?

(vi) Has information on imports of Chemicals been provided to the concerned authority?

(vii) Does the unit possess a policy under the PLI Act?

45. Brief details of tree plantation/green belt development within applicant’s premises ( in hectors )

Open Space Availability Plantation Done On Number of Trees Planted
Square meter Square meter( %)
46.

Information of schemes for waste Minimization, resource recovery and recycling - implemented and to be implemented,
separately.

NA

47.

(a) The applicant shall indicate whether Industry comes under Public Hearing, if so, the relevant documents such as EIA,
EMP, Risk Analysis etc. shall be submitted, if so, the relevant documents enclosed shall be indicated accordingly.

(b) Any other additional information that the applicants desires to give

(c) Whether Environmental Statement submitted ? If submitted, give date of submission.
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48.

I/We further declare that the information furnished above is correct to the best of my/our knowledge.

49.

I/We hereby submit that in case of any change from what is stated in this application in respect of raw materials,
products, process of manufacture and

treatment and/or disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for
Consent/Authorization shall be made and

until the grant of fresh Consent/Authorization no change shall be made.

50.

I/We undertake to furnish any other information within one month of its being called by the Board

Yours faithfully
Signature :
Name : Digambar Hanumant Kirdat
Designation : Proprietor

Additional Information

Air Pollution

Sr No. Air Pollution Source Pollutants APCS Provided Remark
1 NA NA NA NA
Separate EM Provided No Other Emission Sources NA
Measures Proposed NA Foul Smell Coming Out No

Air Sampling Facility Details NA

D.G. Set Details

Description Capacity(KVA) Remarks
D G Set 30 Acoustic Enclosure Provided

Hazardous Waste Generation

Hazardous Waste Quantity UoM Treatment Disposal Other Details

CHWTSDF Details
Member of CHWTSDF CHWTSDF Name Remarks

Cess Details

Cess Applicable Cess Paid If Yes, UpTo
No No Jan 11900 12:00:00:000AM

Legal Actions



Action
Taken

No

Legal Legal Record Of Company Legal Aiggitails Remarks 268

Bank Guarantee Applicable: No

Annexure

Environment Clearance

Date Project Details Capital Total Plot area(sq. Total Built up area(sq. Amendment/Extension
Investment(Crs.) mtrs.) mtrs.)
Jan 1, 1900 0 0 0
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ANNEXURE NO. 9


4/11/24, 12:00 PM ANNEXURENO. 10 Google Earth
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ANNEXURE NO. 12 300

29/7454 Tt

Tuesday,December 05 ,2023

- 11:00 AM
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Original/Duplicate
Afeoft %. :39%
Regn.:39M

TTATS TS FEF T G
TRTUASTT SAHHTS: TaC1-7454-2023
FETUFSITST ST, - TEIorad

HIGT F7OMTH ATT: FoiaT< I 9T v
) Areoft &t

TET grareoft
gt gET: 29

ATYVITE e TE Faaer e, -2 3faTt
11:19 AM g7 F59 faos.

It H 9912 Raiw: 05/12/2023

%. 15000.00
%, 580.00

%, 15580.00

Sub 'Registrai Satara 1

qTaTe. goq: 5.0 /-
Hrazar #.3035000/- -
qAN qEiH e : % 500/

1) &F=r=T T DHC 7&W: 7.580/-

AT At BT 1223043618267 fRaiw: 04/12/2023

AT T 9T
2) Z7T=T 9FTC;  eChallan T €.15000/-
AT/ AT FHie: MH0118834832

FHY 719 F g

02324E 1 04/12/2023
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Payment Detalls 3 0 2 A

|

sr.jPurchaserType \Verification no/Vendor  [GRN/LIcence Amount fa Deface Number g:{:"ﬁ é

. . LB |

YASH ; =

1| DATTA | eChallan | 89103332023120419232 | MHO11883483202324E | 500.00 | SD 0006231459202324 05112120231

KIRDAT )

2 DHC : - 1223043818267 580 |RF [12230436182670 [o0s112r2023) |

YASH . i'

3 | DATTA eChallan MHO011883483202324E | 15000 |RF | 0006231459202324 05/12/2023 |

KIRDAT | - | e
[SD:Stamp Duty] [RF:Registration Fee] [DHC: Document Handling Charges]

http://10.10.246.39/MarathiReports/HTMLrepotts/HTMLReportSuchiK rarmank? acnx : ﬂ
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SecondPartyName=STATE BANK OF INDIA~

MTR Form Number-6
) — /
GRN  MH011883483202324E |@ARCODE (M1 1 ESERN 01 VR LU GBI B UG Date 04/1272023-18:33:25(FormiD  40(n)
Department, Inspector General Of Registration Payer Details
Stamp Duty TAX ID / TAN (if Any)
Type of Payment Registration Fee —
PAN No.{if Applicable)
Office Name  STR1_HQR SUB REGISTRAR SATARA 1 Full Name v~ | YASH DATTA KIRDAT
Location SATARA
Year 2023-2024 One Time Flat/Block No. ‘/,S NO 432118
Account Head Detaits Amount in Rs. | Premises/Building
0030046401 Stamp Duty U~ 500.00|Road/street A ARANJE TARF SATARA
0030063301 Registration Fee b 15000.00 | Areall ocality KARANJE TARF SATARA
L~
Tmnmei]rstmct' i /]
= PIN 411|s5|o0fo]2
Remarks (If Any)

2T /2023
ST=&
- AmountIn | Fifteen Thousand Five Hundred Rupees Oriy
Total 15,500.00 | Words
Payment Details IDBI BANK FOR USE IN RECEIVING BANK
Cheque-DD Details Bank CIN [Ref.No. |69103332023120419232| 2841551 306
Cheque/DD No. Bank Date |RBIDate |04/12/2023-18:34:14 Not Verified with RBI
Name of Bank Bank-Branch IDBI BANK
vame of Branch Scroll No. , Date Not Verified with Scroll =

)eFartmem iD:
IOTE:- This challan is valid for document to

G Tclel

g

: ' Mobile No. :
be registered In Sub Registrar office only. Not valid for unregistered document.
dtcoft agarsn g o] 3R . siqoft

@mﬁ/

Page 1/1

Print Date 04-12; P34 06:34:25

Y

9026736756
7 SUTATRN GEATATS! WG efeTel T
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Department of Stamp & Registration, Maharashtra

Receipt of Document Handling Charges

PRN 1223043618267 Date 04/12/2023

Received from dhc, Mobile number 9028736756, an amount of _Rs.580!-, towards -
Handling Charges for the Document to be registered(iSARITA) in the Sub Registrar office
S.R. Satara 1 of the District Satara.

%

AERSHEE PR

Payment Details
hBank Name  SBIN Date 04/12/2023 : 3
Bank CIN 10004152023120417086 REF No. 333805668972 :
This is computer generated receipt, hence no signature is required.

(Hax- 9

[T BAQ U/ 2023
2_[Zes ]
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1. This deed of mortgage made this 84} Day of e 2023 Between Mr. Yash
Datta Kirdat (Applicant — Student), Datta Digmabar kirdat (Co-applicant), mr.

Digamabar Hanmant kirdat (Co-applicant) whereas Mr. Digamabar Hanmant Kirdat

» age 69 year, residing at 269/A/7B, Daulat Nagar, Near Shanbag School, Karanje,
Satara Tal. & Dist. Satara.(hereinafter called the Mortgagor) which expression shali
unless excluded by or repugnant to the subject or contest include his/her heirs,
executors, Administrators, representatives, assigns and transferee in interest (of
the one part) and the State Bank of India, a corporate Body constituted under the
State Bank of India a corporate body constituted under the State Bank of India Act
(Act No. XXIII of 1 955) and having one of its Local Head Office at Mumbai. Ang
among other places a branch at ADB Satara, (hereinafter called the "Mortgage"
which expression shall unless excluded by or repugnant to the subject or context
include its successor, transferees-in-interest and assigns and the other part.

2 Whe.reae the mortgagor is the sole and absolute owner of a piece of land
having been acuired by the mortgagor mr. Digamabar Hanmant Kirdat under
inheritance of his ancestral property more particularly described in
Scheduled | hereunder, delineated and shown in the plans and the

Inthikhab Jamabandis attached hereto, the said piece of land according to
the present market value, valuing' about Rs 2,70,67,000/-(Rs. Two crore
Se\}enty Lac Sixty Seven Thousand only)

3. And whereas the wmr Digamabar Hanmant Kirdat has approached the
Mortgagee to provide Education Loan to Mr. Yash Datta Kirdat (Applicant —

292
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. And whereas the Mortgagee has agreed to grant loan of the amount of Rs..

. And whereas the aforesaid parcel of land constitutes the above property Of',"_ . ;.'-:

Student), Datta Digmabar kirdat (Co-applicant), Mr. Digamabar Hanmant'.__
kirdat (Co-applicant). : |
30,35,000/-(Rs.. Thirty Lac Thirty Fie Thousand Only) (hereinaﬂer_“

referred to as the loan) to the mortgagor for the aforesaid purpose subject.-'
to the terms and conditions governing the advance of such loans in
question aforesaid their modifications from time to time at the instance of

the mortgagee and subject to the term and conditions as hereinafter
appearing. )

the mortgagor and the mortgagor is the Sole and absolute owner thereof;

. And whereas the said property is until now not subject to any change,

burden or encumbrance of any kind whatsoever and the mortgagor has an
un-impeachable and an absolutely perfect marketable title to the same.

. And whereas the Mortgagee has agreed to accept as a security for

repayment of the loan together with interest and charges the mortgagé of
the aforesaid parcel of-land and also of the commercial building
constructed on the said land as per plan approved by attested copie® '
where of are attached hereto (the said parcel of land and commem'a'
building and other fixtures and construction raised in the circumstances 25
aforesaid h_ereinafter referred to as the mortgaged premises).

N : :
tr:::\d\f.btharefc:rva, for the consideration as aforesaid, the mortgagor do
Q 3 '
reby transfer to the mortgage by way of simple mortgage the mortgﬂged

pPremise

iy an: together with all present and future rights advantages, privilege®
Interest In the said mortgaged premises and in all and overall, th®

nqlnsldara.tlc'ms,_ fixtures : : _ o el

erections and - additions of all descriptio
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whatsoever which may at any time during the continuance of this security
be érected or added or affixed to the said property or any part thereof, to
hold the same unto mortgage as a security for the fepayment by the
mortgager the amount of loan for the time being remaining outstanding
against the mortgagor together witﬁ the interest thereon and charges As
herei‘nafter mentioned, and also subject to the rules and regulations
governing the advance of the loan in question.

The mortgagor hereby covenants with the mortgagee as under:-

a) So long as this mortgage shall be subsisting on the loan account,
the mortgagor shall not create, execute or concur in this creation or
execution of any other security or encumbrance of any kind over or
affecting the mortgaged premises or any part of parts thereof in
favour of any person, firm or company whatsoever or otherwise
transfer the mortgaged premises or property to transfer anywise, let
or license his/her interest in the same or

part with possession thereof save with the prior written permission of
the mortgagee and save to the extent and in the manner permitted
thereby.

b) 5uﬁng the continuance of this security, the mortgagor shall not put
the mortgaged premises to any other use except using that as
commercial purpose. '

c) During the continuance of this security the mortgagor shall not
without the previous consent of the mortgagee in writing, pull down,
demolish or remove any building, or other structures, erections or
fixtures and fittings comprised‘ in the mortgaged premises and
hereby mortgaged or any part thereof except in ordinary course of
repairs, maintenance 6r improvements, and will in such cases
.restore or procure the restored such building‘structures or
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d)

e)

r other ﬁxtur;as and fitting as the case may be or rapi'

erections O
o to be replaced by another of similar

the 'same or procure the sam
nature and of equal value.

The mortgagor shall at all times during the continuance of the Io
presents and security hereby created pay all the ground rates, taxes
and impositions present as well as future all dues .and goi
whatsoever payable n + of the mortgaged premi

respec
immediately the same shall have become due and will keep the
same every part there of in substan %

tial state of repair and working.
The mortgagor shall keep such of the mortgaged premises as are
insurable nature and the fixtures, fittings, installations, erections:
construction herein comprises and hereby mortgagéd inSU"?d_i“
joint names of the mortgagor and mortgagee against
damage by fire, flood. earthquake, cyclone, typhoon, lightenin
explosion, riot and other acts of God and also all other risks @3
be required by the mortgagee from time to time on the pasis
replacement cost or other basis .of valuation satisfactoy tof
mortgagee in such Ifsurance office of repute to be aPPm"ad-off
writing by the mortgagee and the mortgagor shall duly pay all P”

for renewal of such insurance and shall leave with the mortgag®®

e mortgagor i tert

policies of such insurance effected by th
jawful for but

these presents and in such cases it shall be
obligatory upon the mortgagee to effect insurance and or 1° o
premium and be lawful for but not obligatory to do so 10 TP
keep substantial repair and in order the mortgaged P’emis?,"

part thereof and pay all such properties and assets by th'
satisfﬂ.

on the basis of replacement cost or such other basis S8
the mortgagee and for such time as the mortgagee shal mmf;
shd

and
in cases of any claim arises under such isurance
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11.

)

l\[othing herein before mentioned shall absolve the mortgagor from
paying to the mortgagee and the mortgagor shall forthwith on
demand by the mortgagee pay to the mortgagee all moneys,
outgoings, changes, expenses, dues and duties as mentioned
hereto before together with interest thereon at the specified rates
from time to time of same having been incurred and until repayment
and the same shall form a charge on the said mortgaged premises,
the personal liability of the mortgagor shall also.remain,

The mortgagor shall permit the mortgages and its servants and
agents either along or with workmen and others from time to time at
all reasonable time to enter into and upon the mortgaged premises
and to inspect the same and for any of the purposes as aforesaid.

10. All buildings, structures or any other erections and installations which may
be cons'tructed or erected in connection with the mortgaged premises or
any part or pérts thereof or which may be installed or fixed or added to the
mortgaged premises stand included in this security.

The mortgagor hereby further declares and agrees as under:

a)

If default is made by the mortgagor in payment of any moneys for
the time being outstanding against him/her according to the terms
and condition governing the advance of the loan in question or
payment of interest at the rate and in the time as specified therein;

or
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the mortgagor in perfon_—mance and
provision governing the

e made by
y convenant condition or

’ b) If default shall b

i

observance of an
f the loan in question; of
previous

interest in the mortgaged premises

1

i : advance 0
If the mortgagor without the
with his

) written consent of the
mortgagee sells or parts

or any part there of; or
If the mortgagor is deprived of the whole or part of this security by or.

in consequence of any sort or commission of the mortgagor; or
the opinion that circumstances exist

d)

| e) If the mortgagee shall be of
under which the mortgagee's interest is in jeopardy; or :

f) If by any cause the mortgaged premises are partially destroyed or
the security is Rendered insufficient and the mortgagee gave the
mortgagor a reasonable opportunity for providing further securi—lY;;-l
enough to render the security sufficient to the satisfaction of
mortgagee and the mortgagor fails to do so; or » e

g) If it is found hereafter that the title of the mortgagor over th&
mortgaged premises was defective: 9 3

Then and in an : 5

being owing by rh:r:o::;zl;ftztizz c:ses‘ e TR :.:
ortgagee shall at the option o

i

the mortga i i
gagee Immediately become payable to the rhortgagee a

the Bank shall be enti
enitied to exercise any of its rights, remedies ints:

ey T

B ] ; he
! ) as under; I declar : 4
7SS and covenants with the mortgad%
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The foatragreed-to-be-atvamcds & all
manner as below;
“ Written request to disburse the loan *

V) The amount of loan-advanced shall be repayable in installments set
out in the Il schedule and interest on the amount lent as advanced
shall be payable with each installment as per the rate specified
below. "

vi) The mortgagor has good right and full power and absolute authority

to create the present mortgage in respect of the mortgaged
premises and every part thereof as evidenced by presents unto’ the
end to the use of the mortgagee in the manner as aforesaid.
On payment of the amount due to the mortgage from the mortgagor,
the mortgagee, at the cost of the mortgagor shall transfer the
mortgaged premises to the mortgagor free from its encumbrance
and charge thereof accruing due or vesting in the mortgage angd
shall release the said property from the encumbrance and thereupon
this mortgage shall be deemed to be extinguished.

above mentioned.

SCHEDULE.| : DESCRIPTION OF MORTGAGED PROPERTY

All that piece and parcel bearing on Ppjot and commercial building named « Yashraj

West : Adj. Sy No 265
South : Adj Hissa No 2

North ; Adj Sy No 431, Shanbag Schoo]
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RATE OF INTEREST

SCHEDULE-IL REPAYMENT SCHEDULE

after end of

180 EMI of Rs. 33832/~ 1.50 % above EBLR presently 9.15%
moratorium of 18 months p.a. l.e. effective rate being
10.65 % p.a. (floating)

MORTGAGOR: . M

Mr. Digamabar Hanmant Kirdat
* Signature

BORROWERS:
Mr. Yash Datta Kirdat

Signature

Ratta \ivda

Mr. Datta Digambar Kirdat
Signature

WITNESSES:

1. Signature
Name i e,
Address Savehin Makudl LeduoldBn

2. Signatue :MPech GlANNORNT ,LAKATD,
Name - Shri.ZTOeS. Amugn AAndor e

Address .7 SaAo O,
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B : - STATE BANK-OEINDIA

s Fa
¢

e

Ref. :LOS 25765141 _

Date : 18/11/2023

Mr. Yash Datta Kirdat. (Student Name) PR N
Address : Shanbhag Vidyalaya Jawal, Daulatnagar Satara - 41 5002(StudentAddress)

Subject: Education Loan Sanctioned: Rs. 30,35,000/-
A

Dear Sir / Madam,

This is in reference to your application for sanction of Education Loan of Rs, 30,35,000- Considering the
value.of connection, we are Pleased to sanction of Educational Loan of Rs. 30,35,000/- (GBP equivalent
amount) on the following terms and conditions.

1. Loan Sanctioned - Rs. 30,35,000/-
2. Purpose 3 For pursuing the (Master of Science (Marketing)) program from
Brunel University, London

3. Collateral Security: a) Name of the Security in the name of Mr. Digambar Hanmant Kirdat
(Grandfather of student) (Name of Security Holder together with his / her
relationship to the student)
b) Personal guarantee of Mr.Datta Digambar Kirdat (Father of student)
(Name of the Guarantor tagether with his / her relationship to the student)

4. Rate of Interest - 10.65% per annum
5. Disbursement - After procurement of successfia] Student Visa. The loan funds
will be available to the applicant before he travels to the UK
6.. Repayment : 180 Equated Monthly installments of Rs. 33,832/-
each after the end of the moratorium period.
Terms of repayment (repayment period - 180 months / holiday period — 18
*  months)
7. Documentation - Completely Executed

8. Documentation charges: Rs. 5000/- + GST /

We would like to further confirm that the loan is completely sanctioned for Rs. 30,35,000/- and all terms
and conditions are completed and is ready for disbursement and is issued on 18/1 1/2023. (Plesse note this
point is very important and has to be mentioned on the bank loan sanction letter)

The bank is regulated by Reserve Bank of India.

**_\) BHARAT PATIL
w7 4./ PF No.: 6480950

BEEIEE];’; S5 No.: 11751 sl

91 2162 234140 PR frm (01809) ¥ fRwrw amar (01809)  Agri. Dev. Branch(01809)
91 2162 234166 T B, TR, QU T, W, Deshmukh Colony, Sidarbazar,
912162237795 ¢m' &, wemrimd w. . W ¥ R, * BehindS.T.Stand,

I01809@sbi.co.in  wwT-415001 (i) WII-415001 (evre) Satara-415001(M.)
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@ SBI e e
) STATE BANK OF INDIA

Date : 30.11.2023

To,

The Sub registrar office,
Satara ’

Madam / Dear Sir,
Re : Creation of our Charge through registered mortgage deed .

We request you to create our by way of Registered Mortgage on below mentioned
property in the name of Mr. Digamabar Hanmant Kirdat as we have sanctioned education
loan to Mr. Yash Datta Kirdat (Applicant — Student), Datta Digmabar kirdat (Co-applicant),
Mr. Digamabar Hanmant kirdat (Co-applicant and ‘mortgagor).

Property details : All that Piece and parcel bearing on Plot and commercial building named «
Yashraj multipurpose Hall” at Sy No. 432/1B, Plot area admeasuring 2300.00 sq mtr and construc-

tion admeasuring 969.80 $q mir situated at Karanje Tarf, Satara and bounded as,
East : NA Land .

West : Adj. Sy No 265

South : Adj Hissa No 2

North : Adj Sy No 431, Shanbag School

e,

-
& bank.sbi
. Dev. Branch (01809)
> +912162 234140 ot fiar ran (01809) B Rery iy (01809)  Agrl. Dev. Branc
+ 912162 234166 QU B, wevaww, QM B, T, Deshmukh Colony, Sadarbazar,
3491216237795 o &, Wewn ), w. 8. Ws & Ry, Behind S. T, Stand,

3 $bi.01809@sbi.co.in HIaRT-415001 (9ERY) WrTT-415001(wgry) Satara-415001(M.5)
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23 - rour Biunel Lniversity condon Appncaticn 2383217

l { i Gma" yash kirdat <yashkirdat223@gmail.com>
,‘T’our Brunel University London Application 2383217 o
{1 message -

international-admissions@brunel.ac.uk <international-admissfons@bmnel.ac.uk>
To: yashkirdat223@gmail.com, offerq @studies-overseas.com

Brunel
University
London

Yash Datta Kirdat
Plot No. 10/2, I.T. Park, Behind Infotech Towers, Qjﬂ_\i
Parsodi
Nagpur
India

18 October 2023

Dear Yash Datta

Wed, Oct 18, 2023 at 3:45

Congratulations! We are pleased to make you a conditional offer to study with Brunel University London from

January 2024. Please read this letter carefully as it contains everything you need to know about your offer.

Your Course

Your'Brunel Student ID: 2383217
Course Title: MSc Marketing -
Department: Brunel Business School
Mode of Study: Full Time (with Placement)
Location of Study: Uxbridge
CAH3 code: CAH17-01-03 (Marketing)
Academic Level; Masters Degree
Registration Date: 02 January 2024
l;;eat:hing will begin on: 8 January 2024

Nd Date: 31 March 2026
Tlliﬁoh Fees:

each year.

placement year will be £1385.

paying your own fees.

Based on the information you have provided on your a
been classed as an Overseas student for fees purpos
will be £22,000, Fees and Additional Costs are payab _
course. Fees for any subsequent year of study will not increase by more tha, 5%

pplication form you have
es. Tuition fees for 2023/4
le for each year of your

As you have chosen a course with a placement option, your tuition fee for the

sessed your fee status against regqlatior_ns set by the UK government.
E:;,?- &?:fn?;pon on lt%ese regulations please visit the independent organisation
UKCISA's website. If you think we have incorrectly identified your fee status you
should contact the Admissions Office Immediately.

i isati haritable trust you

being sponsored by a company, organisation, or ¢l

’ ﬂgij ?-Eﬁr]de ugs w?ilh a sponsor letter (financial guarantee) before or when you
r-n;gistgr otherwise you will be deemed a self-funded student responsible for

n""ﬂ. . :
| %"'-Wm!mallfumf?ik-asgagbg1b3&waw=pt&search=alf&Defm‘“'d"h'ead'” 78003792662240809185:mnl-—m3u-f.178008?92652 - £ 145
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Sl rrent Student Financial Policy (annuy i i
You can find ia fullrﬁ?';;slfft:‘g;u: cs"'ep:ember 2022 onwards) on Qurg‘f:‘;:t%a. 305
stude C1 Countries : Vg
atle ?.fg?u':fe‘f University Lo"dc-';lTu:St be Compliant vty @
ction laws. It is your responsibiity 10 ensure thay Yous. f
efnatitgg nthese laws when making payments to us. For mora;""’n_q-; 3
‘ '- M countries where these sanctions g?P'Y'lmeaSe ViSit try, ey
including a 3 u Yre resident in a country }h.al ol iectio Sanction \Weie
webpage. Ifyou & ail in due course containing a questionnaire thaty, 'ﬂl“‘; j'
you a separdte I M will not be permitied to register on you, 10U Mg
complete. Pleas@noe. ¥ © . o naire and received a successfy) ,evl“m"'l&_ )

; 40 afIEinghceteam. _ My
T BHiriel F|n~,. : ’fa{i y carry additional course-related costs th_at You will pg e
PACTRDR Cone: ““*éﬁxgg&uﬁhw g read the ‘Additional Costs' document to see if any addiﬂon:q[ %lﬁqk

apply to your chosen course.

Your Offer

Your offer is conditional on the following: _
: i tandard XIl transcript that has been verifieg gp =,
t provide us with a copy of your S - I n,ag
' :g:r?lz)ggg:lﬁf mgs[)i%ilocker website. Alternatively, please provide IUS with an attested GOpyoer:_{._,d;.__
ipt from your school. : iy . — k
. gﬁ:ﬁ:ﬂ ﬁggroas?lsgp 25000 03; evidence of approved SpOf‘ISDl‘ShIRUI‘ a scholars!;rp of "th[s' Vglue (this does,
include a scholarship awarded by Brunel University London). Please pay your deposit within 28 days

eceivi er in order to secure your place. For any deposits paid after this date, places will be
;u%?;?g)y;ﬂr:eﬁ vacancies. Details on how to pay the deposit can be found at hﬂ_P-"MWW.bn'Jnel.ac.uk[__!_ 3
intemational/fees-and-funding/making-a-payment. The best way to make ?‘dBPUSIt payment is to pay onlineyy
. we will receive this more quickly and may be able to process ypur unopndltional offer Sooner._The deposx_g i
be deducted from your tuition fees. Please consult the Admissions Policy (below) for full deta!!s of the refind
policy if you subsequently do riot join Brunel. If you are applyin-g'for a scholarship, sponsorship or da okt
you-will be ready to pay your deposit by the deadline, please visit https://ww.brunel.ac.uk/ W
study/admissions/FAQs for more information.

You must meet all of these conditions (and provide evidence of this to the Admissions Office) as soon as possiblelf

you will need a Visa to study with us, please note there may not be enough time to issue you with a CAS if you damt
i send us evidence you have met your conditions in good time, so we advise you do not leave this later than 2 monlls
| before your couse start date. Please upload colour copies of all documentary evidence to your my Applications pad
! If you don't think you will be able to make this deadline you must contact us as soon as possible.

If you do require a Student Visa to study in the UK, before We can issue

This offer is not a guarantee of a CAS being issued and we rese : ; ) |
i I ! serve the ri

we do not believe you can make a valid visa application. If this is the casgl\:e:?u‘;:?thhc;ld a CA? Iff ctm r?]rin t;t,:ﬁﬂ%

i only after you have met any other outstanding conditions to your offer contact you to let you know, &

onto the placement course.

_- If you have a Student Visa and you register on 5 course wi
i : Se with a wor .

ekt e U 1 v g b e PRCSTE opin bt then i BN
e p Nl in this situation we would be objj 0 complete your course earlier than

(UKVI) and your visa may be curtailed (shoﬂened) accordingly 9ated to report this to UK Visas and Immigri®

T

Registration requirements

i A A

* Ascanned, colour copy of your English
4 ' Lan u i
* Provide evidence of approved sponsorsre. 2U29€ Qualification. ol O
‘) academic year (any deposit payfneafto; ETD Ora scholarship, :r pSE:aﬂdard Xll English - Requires D!Q'*:;:;f 4
If you need help understanding wha; 40% o fii e will count towar, ds);r?it least 40% of the course fee £
Postgraduate Taught or Research g ree py Your tuitior, f S Payment), 4 d{é"
ergre

e aware that the info Ogram e, if yo =N
_ please b rmation quotggy on thi;n © You can fing so e-"’ ll: gre Joining an UrLC; o, o
[ /Imali le.com/mall/u/0/?1k=a5369b01b3&view= as not Suidance on our we EE
i - imtimelu PHesearch=aig pemy, taken into account any discounts
5 d=threaq i

-1
73098?926522408091&simpl=msa-f:178008 ol
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r

i tuition fee
scholarships you may be eligible for. Discounts and 530 s will normally be applied to your
when you register, or very soon afterwards.

Y. _ir Student Contract
Please check the details of the offer we are making to you:

1. Is this the course you intended to apply for? the
2. Is the mode of attendance correct (full time, part time, sanidwich, online, distance leayning. study clnside of
UK, etc)?

3. Is this the start date You wanted?

If anything is incorrect, please contact us Immedialely‘

Itis Important that you read your offer carefully. We have based your offer on the information you provided th‘"
you applied. If your conditions include compleling qualifications that you are no longer taking, or if you anticipate any
problems with being able to meet your conditions, you must contact us stralghtaway.

Please be aware that if:

* You do not satisfy the conditions set out above by/at the relevant time;
* You fail to provide evidence as or if required;

and/or

It becomes apparent to us that o &
misleading or incomplete, % aﬂ -“T == *:E ’ f

Ne may withdraw your offer of a place EfRRkyahwi CMngjé é;!_._on the course, or if rél
erminate our contract with you. i1 S

3y accepting our offer: jN- ;

D AT

. on the date of accepting yo'ﬁ?n compliant with Brunel
University London's Terms and Conditions, Statutes, Council Ordinances and Senate Regulations, and all

University rules, policies and procedures in force; in particular, but without limitation, the University's
Admissions Palicy and the provisions within the policy relating to eligibility for admission. Full details and our

ite. You might find the following sections of particular use: the

that are set out in this letter.

lease review the Admissions Policy here. In accordance with our ongoing process to review and update our policies
2riodically, this may have been updated since the date of your application.

imited places available

recent years our courses have been in high demand, which means places will be filled on a first-come-fi -served
isis. With this in mind we éncourage you to accept your offer, pay your deposit and meet your offer condi%sas
'On as possible in order to secure your place. If you do this after you

r course meets their department limit w:

may
‘ed to defer your place to the next available entry point. Please refer to this webpage for further Information,

»
'urright to cancel your agreement

have the right to cancel your contract with us within 14 days of accepting this offer, without giving any reasen. The
Ncellation period will expire after 14 days from the day you accept your offer. To exercise the right to cancel, You
Istinform Brunel University London of your decision to cancel in writing, i.e. e-mail. To meet the cancellation
adline, it j5 sufficient for you to send your communication concerning your exercise of the right to cance| befoe the
Neellation period has expired.

*33€ note that j ies with us will start within the Ca!'lCB“Eﬁ(?n period, you may not be entitled to a fuj refund
Ny fees );013El Llefle:g L:;rzt:cci’;;esaid to represent the value of any services actually provided to you before the expry of
’Cancellation period. For information on your legal right to cancel this contract, visit our website,

ther Informatio

‘dent Immigration Information

o Need in the UK, please note that this letter is NOT the Confirmation of Acceptancs for
igg (CAg)S‘frl:adtentL‘:/is: tgiit:;?ge;?tto prlb; fF:)r a Student Visa, if you need this to study in the UK. Under the fc;_; rrent
Mationg a CAS ?(soonrlly ialid for 6 months. We will issue your CAS no more than 6 months before the start of your

E - 7994 Himpi=msg-1 Y FROOB 7926522
-Qﬂoule_comfmai}ful,rm?ik_aSSBQbo1baaview=maseamh:ait&nermthzd:mreadvf"lfﬁOOBfQéEBZ?&IQﬂQQ!&b mpi=msy 8] G2

HE
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D2 Ak oint. If uh 3 3321 : -.“.‘.-,r
course, provided you have an unco@t ftfsf ;Lg":; ggn,}act .}:ﬁemggﬁnaa,}—ggcgnd!ﬁonal fo? ', Jk
your CAg 6 months before the cour : m'ssmns@bru?b“fhg\é 3
Slag ey ¢
* Estimated costs of living W !

t UK Visas and Immigration (UKvI) finance rg "rq\
i Ddecmgzr 200u23.":c:12‘leedem show that you have £1::_534 for living Costs %,{l; ev:ems' Whey (“
your Stu er; A )c" f 9 months or £12,006). This is in addition to yoyr réMaining 4.1 HO?: Mongy ooy
Scj:':u:?a?e?;areﬂsct your personal costs. We recomr:end ﬂt:-..at| ):(og plan )lfour financeg a :’ﬁs. ang
your course. Useful advice about this can be fpun 0? t? A OU;C!beF In Mationg, std *"lgly ";::\'
(UKCISA) website. Note that if your Student visa application is ma '€ before 1 DeCemberude"f W]
' finance requirement for your living costs is £1,265 (or £11,385 for nine Months). 0

% b

L7

Changing the course that you wish to study

d that
e been offered a p!ace., we recommen
gos\fu?; lgﬁé‘eﬁ;e current UK Immigration Rules, once a Student Visg has bee
restrictic;ns on the ability of a student to chang..a courses on that visa, |n SOme ¢5
only be possible if a new Student Visa application is made from outs

se
ide of the UK Ple
Admissions Office before you are issued a Confirmation of Acceptance for Studieg
another course. s

you ensure this is

About your course =2 7

If you would like mord { i’;!ease click here:,
! R .ot

Any Questions 3

N
RTS8

N J e
St o '
Doaggiin

You can find out more about studying at Brunel Unj he
my Applications portal including:

'Useful Informatiop: seofmgm
* Visiting the cam

about your offer,
+44 (0)1895 265265, W

Yours sincerely

[ /(de/

Mrs Charlotte Norman
Head ofAdmissions

httgs'f[ma" 01)()ﬂie.‘:ollifll|ﬂl|ﬁuf0f;lk'-85369b“ Ib a&\ﬂewv-_ " .
J nt&seall:h_."ah'&
Dﬂlllllh'd

=msd
\ pl=m==
=thread-f:178008792662240809185M
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12! { University London Cmat - Your g eksity Lon . ,
Brune onidon Apptieation 2383217

communicalions, Marketing and Student Re
T +44 (0)1895 265265 | E lnlernationai-admism;:)tnmeﬂi
b hl!p:f»’\W’W-er"9"ac-Uk’COUBESfadmiss;,ms S@brunet ac yk

grunel University London, Uxbridge,
T +44 (0)1895 274000 ge. Middlesex, UBS 3pH, Uniteq Kingdom
www.brunel.ac.uk
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SNH FIRR
Government of India

e sE giftERoT
Unique Identification Authority of India
Zieoft i | Enroliment No.: 0667/00485/98144

To
77 gean PREE
Yash Datta Kirdat
SHANBHAG V\DYAU\YA JAWAL, DAULATNAGAR,
SATARA,
VTC: Salara,
PO: Satara City,
Sub District: Satara, District: Satara,
2 State: Maharashtra,
n PIN Code: 415002,
i"l Mobile; 9356526544

L
MF933607637F!

-

HITT IR 6AIE / Your Aadhaar No. :

4605 0136 4792

2 <
f’:%\\vm
STHTY

Datta Digambar Kirdat
S+ i@ / DOB : 11/12/1976
TF/ Male

8921 7920 7164

WYR - AT AT 3fUHR
_ /‘@df(amia’édﬁ“

g

i wovia Ra
Digambar Hanmant Kirdat

W ARR/DOB: 01/06/1954
9T/ MALE

Yash Datta Kirdat

Wﬁvéﬁ

A 9@/ DOB :
W!Mala

.Y Z‘i’f"nqg

2 0

4605 0136 4792

% i =

g s
TR Y770 PR B ST, TFRTT 18 5,

qﬁ'RT{I 415ﬁ01

'Wbﬁaula ar karany b el
shanba

M,hmg %2001

149342798 7397

aotl *3 ify
YIRIOIS e Y SPED B

e, ub =T
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CHALLAN
MTR Form Number-6

Form ID 40(b)

Date 04/12/2023-18:33:25

BARCODE 1 1INLL I \RRUIAMURIOR0R 0OF 000 DORR LD O 100 B

HO1 1883483202324E

b .nt Inspector General Of Regislration Payer Detalls
pepart™
i . Di
] Stamp. Outy TAX ID / TAN (if Any)
| of Payment Registration Fee
e PAN No.(If Applicable)
mthQR SUB REGISTRAR SATARA 1 Full Name YASH DATTA KIRDAT
Location SATARA
Year 2023-2024 One Time 5 Flat/Block No. S NO 432/1/8
B

Account Head Details Amount In Rs. | Premises/Building
oS KARANJE TARF SATARA
030046401 Stamp Duty 500.00 | Road/Street
1030063301 Registration Fee 15000.00 | ArealLocality KARANJE TARF SATARA
B Town/City/District

PIN : 4 1 5 o [ a 2
Remarks (If Any)

SecondPartyName=STATE BANK OF INDIA~

AmountIn |Fifteen Thousand Five Hundred Rupees Only

15,500.00 | Words

FOR USE IN RECEIVING BANK

syment Details IDBI BANK
Cheque-DD Details Bank CIN |Ref No. |69103332023120419232(2841561306
reque/DD No. l Bank Date | RBI Date |04/12/2023-18:34:14 Not Verified with RBI
ime of Bank ’ Bank-Branch IDBI BANK
Not Verified with Scroll

] Scroll Neo. , Date

ime of Branch

artment ID : .

ITE:- This challan is valid for document to be registered In Sub Registrar office only. Not valid for unragistarahg?jb;'guhl!r?éﬁt. f0BdITI6
STARIS! TraT aefer prad]

¥ ac@ o gl faae srifcrer sevll aramereen coarendl #rm s . sieolt a1 wemerer

;auan Defaced Details

Remarks I Defacement No. Defacement Date I Userld Defacement Apount
(i5)-29-7454 ] 0006231459202324 05/12/2023-11:00.04 IGR062 £00.00
(iS)-29-7454 [ 0006231459202324 05/12/2023-11:00.04 IGRO62 15000.00
’ Total Defacement Amount 15,500.00

Page 1/1 Print Date 05-12-2023 11,0 3:33
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inspector General of Registration & Stamps

Receipt of Document Handling Charges -

PRN 1223043618267 ) Receipt Date  (05/12/2023

Received from dhc, Mobile number 9028736756, an amount of Rs.580;'—, towards
Document Handling Charges for the Document to be registered on Document No.
7454 dated 05/12/2023 at the Sub Registrar office S.R. Satara 1 of the District

Satara.

X 580

Payment Details DEFACE

Bank Name SBIN Payment Date  04/12/2023

Bank CIN  10004152023120417086 REF No. 333805668972

Deface No  1223043618267D Deface Date  05/12/2023

This is computer generated receipt, hence no signature is required.
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05 f¥iaT 2023 11:00 7.7,
fa 7

e e W 745412023

,m-{ ¥ % 00/-
% T O 5.500/-

(AT . 791 9 ot
% 7454 9% f3.05-12-2023
Yt 10:58 7.9, aAT. &I ¥,

[~

e g
e vy Py R

HTERHT: %. 30,35,000/-

[T FHF: 7454/2023

uTa+t:9912 graHt f2=i: 05/12/2023
AT 774 FSIETC T4 &<IT fhaa
fzft € ' %, 15000.00
e graravit & ¥. 580.00
g HeqT: 29

g 15580.00

ARt . 9

% 4= If relating to Order of High Court W.R.T. amalgamation or reconstruction of companies under section 394 of
imipanies Act 1956 or under the order of Reserve Bank of India under section 44A of the Banking Regulation Act 1949.

gr. 105/12/2023 10: 58 : 57 AM It 3= (ArgdiFTw)

BT 3.2 05/ 12 /2023 10: 59 : 52 AM ¥t F@: (i)

g

amdl g R T R AU W W AR
frga a1 #Y, WX gRIAITE SAH TP
rvey? @ oonewd § Nt AN o @ved @
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; T 0T ] 2-C ] Z &
.5,9023 11 02:51 AM 5T FHIF:7454/2023 :
i FTN/T45412023
1 7 TR
"; QRIS AT & Tr TEFTCT THIT araf ZHT gAT
i ara:Rema g G ==t e 7 '
LS T -, WY A -, TR e -, sl o - , T T7:-69
2 R qF TR, WRTTY, Hae =T
s JaT .
oheor ot —
_'__'_-'_'\—-_.-
2 ATEFHSRTT T97 THT b HT=TAT o
THT:CAIE 72 -, AT : -, THTvelar 7 -, sate o - ,Tre =77 :-30
L H am?‘m%m WYTITY, AaTT. waTerdt-
3 AT ST Tar e fada qT=gqaT 2orTT
AT F: -, JTST 7 -, TAATT 774 -, siF At -, g 77w :-50
= wﬁ-aﬁam‘e{w—r =ATer -
99 Ja<
Mt arast
4 AT 5% siiw T erar v e - ol FUMT lo-image.jpg Leimage.jpg
TENSHATE 7 -, "HTeST 7: -, THICdar T 2714 - e—vﬂzﬁ# , T F7:-25
A: ATRT , HEWE, e, TR -
9 A=

ﬁﬁawm%mmmﬂa TETITET a‘rmﬁaww&m%mw
5.3 3=:05/12 /2023 11 : 01 : 44 AM

}mﬁ%mﬁ%mﬁmmamwmm@mm.awmm
. G ATE T gHT
7:30 W‘\’
pulilialiid et

o F1=:415001

AT FHTST T - -
qT:30

QET.HTATT

fier 121415001

F.4 W 32:05 / 12 / 2023 11 102 : 42 AM

m‘:é';ﬁaﬁ-?

FEEEHS;H' h

‘chaser ’ Type Verification no/Vendor GRN/Licence Amount

SH
ITA

eChallan | 69103332023120419232 MHO011883483202324E 500.00 |sD 0006231459202324

0512212023

1223043618267 580 RF

1223043618267D | 0542/2023
e

eChallan MH011883483202324E | 15000 RF 0006231459202324 05h=2/2023

YY) [RF:Registration Fee] [DHC: Document Handling Charges] : T )
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Annexure no. 13
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 020 - 25811627 - Jog Center, 3rd floor,

Fax: 020 -25811029 — Mumbai Pune Road,
Website: http://mpcb.gov.in P T Wakdewadi, Pune - 411003.
Email: ropune@mpcb.gov.in “LI-‘#

ORANGE/S.S.1 (G52) Date: 08/04/2024

No:- Formatl.0/RO/UAN
No.0000198869/C0/2404000751

L(;; Hotel Yashraj ",' I_II:E '{!

Survey No 432/1B,Daulatnagar Karnaje Tarf Satara '\K/

Tal and Dist Satara Lifestyle for

Environment th Pd:k.suvnnlﬂ
Your Service is Our Duty

Sub: Grant of Consent to Establish and Operate under Orange Category

Your application No.MPCB-CONSENT-0000198869 Dated 14.02.2024

For: Grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is
hereby granted subject to the following terms and conditions and as detailed in the
schedule I, II, lll & IV annexed to this order:

1. The consent to operate is granted for a period up to 31/03/2025

2. The capital investment of the project is Rs.0.4168 Crs. (As per C.A Certificate
submitted by industry )

3. Consent is valid for the manufacture of:

Sr Maximum
No Product Quantity UoM
Products

1 |Hotel 6 Rooms along with Multipurpose Hall 6 No.

(Industry shall comply with the Noise Pollution (Regulation and Control) Rules, 2000
and amended thereof)

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr . L. Permitted (in .

No Description CMD) Standards to Disposal Path

1. |Trade effluent 0.0 As per Schedule-1|Not Applicable

2. |Domestic effluent 2.0 As per Schedule-1{0n land for gardening

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr Stack Description of stack/ Number of Standards to be

No. No. source Stack achieved
1 1 DG Set(30KVA) 1 As per Schedule -lI
6. Non-Hazardous Wastes:

Sr No Type of Waste Quantity UoM Treatment Disposal

1 Kitchen Garbbage 5 Kg/Day |Composting|Used as mannure

Hotel Yashraj/CO/UAN No.MPCB-CONSENT-0000198869/Indus-1d.224953 (08-04-2024 07:34:20 pm)
/QMS.PO6_F02/00

Page 1 of 9

314


Annexure no. 13
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11.

12.

13.

14.
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Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Sr No Category No./ Type Quantity UoM Treatment Disposal
NA

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

The applicant shall not use plastic and plastic packaging material which are banned as
per provision of Maharashtra Plastic and Thermocoal Product (Manufacture, Usage,
Sale, Transport, and Handling & Storage) Notification 2018 and further amendments.

The application shall obtain necessary permission from the Directorate of Industrial
Safety and Health (DISH), in case of store/handle/ process the Hazardous chemicals.

The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal)

The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 50 dB (A) during day time and 40 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

Industry shall comply with the Noise Pollution (Regulation and Control) Rules, 2000 and
and amended thereof for Silence Zone Category.

. This consent is issued without any prejudice to the decision regarding the outcome of

the Hon'ble NGT matter/ any Hon'ble Court matter.

6f1lab76| Signed by: Shri. Ravindra—;ﬁhdhale
iz%f;ggi Regional Officer p A
388bd156| Forand on behalf of 4
30e2ca30| Maharashitra Polliition Control Board
S g 32 g 3;? ropun e@mpcb,gﬁv{n

178bd453| 2024-04-0818:34:46 IST

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 6000.00 |TXN2402003056 14/02/2024|0nline Payment
2 1013.00 |TXN2404001535 08/04/2024 |Online Payment

Copy to:

1. Sub-Regional Officer, MPCB, Satara
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1. A] Generation - As per your application the treated effluent generation is Nil.
B] Treatment - NA
C] Disposal - NA

2. Al As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 2.0 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Sr.No Parameters Standards (mg/I)

1 |pH Not to exceed 6.5t09.0
2 |Total Suspended Solids Not to exceed 20

3 BOD 3 Days 27 degree C Not to exceed 10

4 Chemical oxygen Demand (COD) Not to exceed 50

5 NH4 N Not to exceed 5

6 N Total Not to exceed 10

7 Fecal Coliform MPN/100 M| Not to exceed 100.0

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way for
gardening / outside factory premises.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption quantity

Sr. No. Purpose for water consumed (CMD)
Industrial Cooling, spraying in mine pits
1. . 0.00
or boiler feed
2. Domestic purpose 3.00
3 Processing whereby water gets polluted 0.00

& pollutants are easily biodegradable

Processing whereby water gets polluted
4, & pollutants are not easily 0.00
biodegradable and are toxic

5. Gardening 0

Hotel Yashraj/CO/UAN No.MPCB-CONSENT-0000198869/Indus-1d.224953 (08-04-2024 07:34:20 pm) Page 3 of 9
/QMS.PO6_F02/00 g



330 317

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

7. Water pollution control measures: Marriage Halls/Lawns and Club House having
domestic effluent generation more than 10 M3/Day shall provide adequate capacity of
sewage treatment plant so as to achieve standards of BOD limit 10 mg/lit. Treated
domestic sewage shall be recycled/ reused upto 60°A for flushing and cooling purpose
and remaining shall be used on land for gardening purpose. The final disinfection
needs to be done by appropriate does of Ozone. * Marriagee Halls/Lawns and Club
House having generation less than 10 m3 per day shall provide adequate of Septic
Tank and Soak Pit and the overflow , if any shall be used on land for gardening
purpose. The soak pit shall be cleaned periodically. ¢ In order to save water resources
and minimize wastewater generation. effective water saving devices should be
installed and appropriate water saving and/or water/reuse/recycle programs should be
implemented.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

APC System Stack Type

Stack ; , . Sulphur
No. Source provided/prop Height(in of Content(in %) Pollutant Standard
osed mtr) Fuel
Diesel 24
1 | DG Set Stack 5.00 5 1 S02 K /ba
Ltr/Hr ey

Stack height above roof

3. 6. Noise pollution control measures: 1. Use of Loudspeakers/ D ] System/ Dolby System in
Marriage Halls/Lawns and Club House shall require prior permission of competent Authority,
so as to avoid nuisance in nearby /surrounding area of Marriage Halls/Lawns and Club
House. * No one shall beat a drum o tom-tom or blow a trumpet or beat or sound any
instrument or use any sound amplifier at night (between 10.00 p.m. and 8 * Acoustic
enclosure/ sound barriers shall be provided at Marriage Halls/ Club House and within the
Lawn premiers natural dense vegetation shall be done so as to maintain prescribed
standards of noise at the periphery of Marriage Halls/ Club House and Lawn. * The
peripheral noise level shall not exceed more than 5 dB (A) than the ambient air quality
standards specified for the area in which U is used, at the boundary of private place. * There
shall be a complete ban on bursting sound emitting firecrackers between 10 pm and 6 am. ¢
Noise Pollution (Regulation and Control) Rules, 2000 and it amendments There off shall be
strictly followed. 7. Solid Waste Pollution Control Measures : 1. Biodegradable Solid Waste
should be treated by organic waste converter and treated waste ( Manure) should be
utilized for gardening purposes. 2. NonBiodegradable Solid Waste shall be properly collected
and segregated and shall be disposed to authorised municipal solid waste disposal facility.
3. Solid Waste Management Rules, 2016 and it amendments there off shall be strictly
followed. 8. Air Pollution Control Measures : 1. Properly designed exhaust system shall be
provided in kitchens. There should be no free passage in the premises through which
cooking fumes and odor coluld escape to the neighbouring areas. 2. Appropriate air
pollution control equipment with the adequate stack height should be installed such that
there should be no visible frame emission from the kitchen exhaust and the emission should
not cause any odor nuisance to the nearby receptors such as residential premises, school,
hospitals, etc. 3. Diesel Power generating sets for backup power should be acoustically
enclosed type with adequate stack height and confirm to rules made under the Environment
( Protection ) Act, 1986. 9. General Measures : 1. Traffic congestion near the entry and exist
points from the roads adjoining the proposed project site must be avoided. Parking should
be fully internalized and no public space should be utilized. 2. Buffer zone around periphery
of Marriage Halls/Lawns and Club Houses shall be maintained by dense plantation.

1.
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SCHEDULE-IN
Details of Bank Guarantees:

Sr s Amt of
. (C2E/ Submission Compliance Validity
i (op 0] Im ste d Period Purpose of BG Period Date
/C2R) P
Consent to Towards
1 50000 |within 15 days compliance of Continuous | 31/08/2025
Operate -
consent conditions
Towards comply
with the Noise
Pollution
Consent to - (Regulation and .
2 Operate 50000 | within 15 days Control) Rules, Continuous 31/8/2025
2000 and amended
thereof for Silence
Zone Category

The above Bank Guarantee(s) shall be submitted by the applicant in favour of
Regional Officer at the respective Regional Office within 15 days from the date of
issue of Consent.

BG Forfeiture History

Consent Amount of

icci Amount of Reason of
Srno. BG Submission Purpose

imposed Pttt wris ForfBe(i;ture ForfBelqture
NA
BG Return details
Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned

NA

(C2E/C20/C2R)
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SCHEDULE-IV
General Conditions:

1. The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

12. The industry shall ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of the operation thereof.
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You shall ensure collection, and segregation of BMW regularly to treat and dispose Off within
48 hrs from generation.

Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and conditions of
the consent. In the absence, the applicant shall stop, reduce or otherwise, control
production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled
/processed /reused /recovered and only waste which has to be incinerated shall go to
incineration and waste which can be wused for Iland filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration
and landfill site/environment.

An inspection book shall be opened and made available to the Board's officers during their
visit to the applicant.

You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise transport the
Bio Medical waste for any other purpose without obtaining prior written permission of the
MPC Board.

Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 50 dB (A) during day time and 40dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

You shall ensure that fugitive emissions from the activity are controlled so as to maintain
clean and safe environment in and around the facility premises.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform
etc. for monitoring the air emissions and the same shall be open for inspection to/and for
use of the Board’s Staff. The chimney(s) vents attached to various sources of emission shall
be designated by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to
facilitate identification.

The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end.
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The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions.

The firm shall submit to this office, the 30th day of September every year, the Environment
Statement Report for the financial year ending 31st March in the prescribed FORM-V as per
the provisions of Rule 14 of the Environment (Protection) (second Amendment) Rules, 1992.

You should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly. You shall conduct Dioxin Furan monitoring by third party NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

The applicant shall provide facility for collection of environmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered in this
behalf.

You shall obtain necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or alteration or shall ensure replacement of
pollution control system or its parts after expiry of its expected life as defined by
manufacturer so as to ensure the compliance of standards and safety of the operation
thereof.

You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986
which are available on MPCB website (www.mpcb.gov.in).

You shall create the Environmental Cell by appointing an Environmental Engineer and
Chemist for looking after day-to-day activities related to compliance of CCA.

You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio Medical
Waste Management Rules,2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of
Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding year in Form-IV by
30th June of every year

This certificate is digitally & electronically signed.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNALPUNE,
AT PUNE
ORIGINAL APPLICATION No- 187/2023
IN THE MATTER OF:

VIJAY VILAS DIGHE ..APPLICANT

VIS
YASHRAJ MARRIAGE HALL AND MULTIPURPOSE HALL
THROUGH ITS OWNERS & ORS . ...RESPONDENT/S

VARKALATNAMA

KNOW ALL to whom these presents shall come that | above named Respondent No. |
Yashraj Marriage Hall & Multipurpose Hall Through its Owners- a. Mr. Digambar Hanuamnt
Kirdat. b. Mr. Datta Digambar Kirdat, c. Mr. Shankar Digambar Kirdat do hereby appoint:

SHIVRAJ DHANWADE, AARTI D. BHONSLE, PRASAD JOSHI AND
PRAJAKTA SAHOTRE
ADVOCATES
001, Mithila Apartments, Mita Nagar, Model Colony, Pune
MOB: 9922990869

Hereinafter called the advocates to be my Advocates in the above noted case &
authorize the:-

To act. appear and plead in the above-noted case in this Court or in any other Court in
which thesame may be fried or heard and also in the Appellate Court including High Court
subject to payment of fees separately for each court by me/us.

To sign, file. verify and present pleadings. appeals. cross-objections or petitions fee
executions review. revision, withdraw compromise or other petitions or affidavits or other
documents as may be deemed necessary or proper for the execution of the said case in all #s
stages subject to payment for fees for each stage.

To file and take back document, to admit &/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings.

To deposit, draw and receive moneys, cheques. cash and grant receipts thereof and to do all
other acts and things which may be necessary to be done for the progress and in the
course ofthe prosecution of the said case.

To appoint and instruct any other Legal practitioner or person authorizing him to exercise
the power and authority hereby conferred upon the Advocate whatever the may think fit to
do so & sign the power of attorney on

And [ the undersigned do hereby agree 1o ratify and confirm all acts done by the Advocates
or their substitute in the matter as my/our own acts, as if done by me/us to all intents and
purposes.

And I/we undertake that/l/we or my/our duly authorized agent would appear in court on all
hearings & will inform the Advocate for appearance when the case is called.

And Iwe undersigned do hereby agree not to hold the advocate or his substitute responsible
for the result of the said case. The adjournment costs whatever ordered by the Court shall be
of the Advocate he shall receive and retain for himself.
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And I/we the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the advocate remaining entitled to withdraw from the
prosecution of the said case until the same is paid up. The fee settled is only for the above
case and above court for a period of three years only. [/we hereby agree that once the fee is
paid 1/we will not be entitled for the refund of the same in any case whatsoever.

IN WITNESS WHEREOF we do hereunto set our hand to there presents the contents of
which have been understood by us on this_  day of April 2024.

Accepted subject to terms of fees.

ol —

T wmEeR

CLIENT

ADVOCATES



